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LEGISLATIVE ASSEMBLY.· 
TYcdncada!l, 22nd March, 1922. 

The-Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President was in the Chair. 

STATEMENTS LAID ON THE TABLE. 

The Honourable Ir. C. A. Innes (Commerce and IndustrieslMember) : 
I beg to lay on the table the information promisecl in 1'eply to a question (No. 212) 
by Mr. Darcy Lindsay on the 22nd February, 1922, regarding the number, 
etc., of postal arti.cles aSBessed to customs duty : 

. fa) The total number of postal sl'ticlener.eived in India in 1919-20 and 1920-21. upoD 
which custom. duty wal 811esled and the ameant of custom. duty collected, are : 

, Number of articles. Amount of duty. 

1919-20 
1920-21 

(6) The information is not available. 
(r.) No. 

683,430 
930,663 

Be. 

The Honourable Ir. C. A. Imaes:. I ·beg to lay on the table the inform-
ation promised in reply to a .question (No. 211) by :Mr. Darcy Lindsay on 
the 22nd Febroary, 19t2, reg~r iug the o~ of assessment, etc., of customs 
duty on postal articles: ,. 

(a) Th" work of asselsing poltal articles to duty is carnro out by the ordinary"Appraia-
iug .taft' at the various Custom Honses, snd it is not po.Bible to 88y what proportion of the 
whole cost of assessment of goods to duty relates to the SSBellll1llent of postal article... T1ut 
COlt incurred in collecting custom. duty on postal aI,ticIes is estimated at about Rs. 8,150 a 
month. 

(6) Only the cost of collection is at present borne by the Poets and Telegraph Depart-
ment. The qne.tioa" ofdtlbiting this expenditw:e to the Customl budget is at present under 
con.ideration. 

Cr.) No •. 
Cd) Doe. not arise. 

BILL P ~D BY THE COUNCIL OF STATE. 
The Secretary of the Assembly: Sir, in accordanc,e with Rule 25 of the 

Indian Legislative Rules, I beg to lay on the table the Bill to provide for thl1 
incorporation of trustees for the European HOI'pitnl for mental diseases at 
Ranchi, and to make provision in other matters in relation thereto, which was 
passed by the Council of State on the 21st Match, 1922. 

• PRECEDENCE FOR FINANCE BILL. 
The Honourable Sir lIIalcolm Hailey (Finance Me~ber : With your 

permission I beg to move: 
• That the diBCulaion on the Finance BiII have pretedence over other bUlinesl to-day .• 
The motion was adopted. 

( 3555 ) A 
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MOTION FOR ADJOURNMENT. 
Sir Jamsetjee Jejeebhoy (Bombay City: Non-Muhammadan Urban): 

His Excellency the Viceroy has graciously consented to receive to-day at 
5 P .11. the South African Deputation, u~sting of some Members of this 
House and the Council of State and the delegates from South Africa, regard-
ing the grievances of Indians in that part of the British Empire. In view 
of this, may I request you to be so good as to adjourn this meeting of the 
Assembly in time to enable us to wait upon His Excellency for the pUI'pose 
I have mentioned. 

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
Urban): Sir, I would h"ke to support that requeSt. 

Ir. President: As Honourable Members are aware, th'e hour of 
adjourning this evening lies very much in the hands of Honourable Members. 
Besides the Finance Bill, there is one other measure which it is desirable to 
try to dispose of to-day. Therefore, my power to meet the request made by 
Sir Jamsetjee Jejeebhoy and supported by Mr. Rangachariar lies really in 
the hands of Honourable Members. ,(,hey will be. consulting their own 
interests if they assist me to adjourn t ~ House in, time to enable the Members 
to attend that deputation. 

THE BUDGET-THE INDIAN FINANCE BILL-concld. 

Rai Bahadur Pandit J. L. Bhargava (Ambala Division: Non-
. Muhammadan): Sir, the amendment which stands in my name is No. 185, 
and runs as·follows: 

• That in Schedule II to the Bill for the entriee under head. • Letters' and' Postcards' 
the following be substituted: 

• Lettera. 
For a weight not exceeding half a tola • Half an anna. 
For a weight ~ ee ing half a tola and not exceeding one tala One anna. 
For every tola or fraction thereof exceeding one tola One &D;na. 

Single 
Reply 

Postcard8. . .. • Quarter of an anna. 
Half an anna'.' 

Sir,in dealing with this amendment, I propose that it may be taken up 
"by sections, as was done last year, so that the discussion and disposal of the 
whole question may be facilitated, and I would divide it into three heads. 
First, postcards; second, letters,in weight not exceeding half tola; and third, 
the remaining portion of the amendment. I want to give precedence to 
pos1Fards, as they affect the POOI'est classes also. Next in precedence come 
the letters which require half anna, arid they also affect the poorer classes. 
Last of all come those which do not affect the poorer or middle classes, but 
affect the rich classes only. ' 

Sil', the Schedule' as it stands at present is this. For single postcards, 
quarter anna; reply po~ a.r s  h3J.f anna. Le~rs for a. weig ~ not ~ ee ing 
half tola, half anna; for a weight not exceedmg onetola, nllle pres; for a 
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weight exceeding one tola., but not exceeding two and a half tolas, one anna.; 
ior every two and a half toms or fraction thereof, es:ceeding two and a half 
tow, one anna. 

The rates which are now proposed are as follows : 
For postcards, Bingle • • Half anna. 

Ditto reply ••.• One annB. 
Letters, fOI" a weight not exceeding ~ tolas. • One anna. 
For every 2t tolas, or fraction thereof, exceeding 21 tolas. • One anna. 

The result is that the new Bill proposes to raise to half an anna the 
-quarter anna postcard, to abolish half anna and nine pies rates of postage, and 
makes the charges in future one anna for letters not exceeding 2; totals, and 
-one anna. for every additional ~ tolas or fraetion thereof. 

The object of my amendment is to retain the quarter anna postea.rd and 
half anna. envelope. Sir, the doubling of the postcard rates and the raising of 
the minimum charge for inland letters from half anna. to one anna was 
proposed last year also but it was not accepted. by the Assembly. This year 

. ;also the price of postcards has been proposed to be raised, and other a.lterations 
-which I have just mentioned have been proposed. The pice postea.rd lind 
.half anna envelope have ona.ccount of generations of familiarity been deeply 
tooted in the affe(.-tions of the people, and this idea of strong l'entimental 
;a.ttachment has been referred to by the Honourable the Finance Member himself 
in his speech made on the J st March, 19:!2. 

The raising of the price of the pice postca.rdwffi a.ffect the poor cla.sses also, 
It will a.ffect other classes too, but the pOor clasSes also will not remain un-
;affected by it The same will be the case with the haJf-anna envelope, and it 
is not proper to increase the burden of the poor in the least. No doubt the 

',cheap postal rates are of enormous advantage to a country, as is admitted by 
the Honourable the Finance Member this year and was also admitted last 
year. But the reason which has been given by him for proposing this additional 
tax is the financial necessity and the other reason which is generally 
. advanced is that the Postal Department is .. commercial department and it 

'should be made to pay its way. As regards the second question, opinions 
,differ. There are persons who hold that it is the duty of every civilist>d 
Government to undertake. the posblol service as a work of public utility and 
should not look to the return which it brings. Cheap postal rates facilitate 
the progress.and civilisation of a country. It has been pointed out by the 
Honoul-able 'the Finance Member that even after this inOl'ease has been made 
the postal sp.rvice of India will remain the cheapest in the world. Admitting 

, .it to be true, I submit tha.t it must not be forgotten that no country is so poor 
.as India is. ]11 no country the·administration is so costly 30'1 it is in India and 
.in no country civil and military expenses have risen to so high a figure as to 
necessitate the imposition of new taxes every year, not leaving even the bare 
necessities of life and the alticles of every day use and create heavy deficits 
,which are not met even after all the possible sources of taxation have been 
'tapped. As a matter of fac1i the country is simply groaning under the 
burden. 

Sir Kontatu Webb (Bombay: Em·opean) : It is just the same everywhere 
.else. ' 

Rai Bahadur Pandit J. L. 1Jhargava: No. Th,is is not the 
·case everywhere. As regards the financial' necessity, I submit that it should 

,not outweigh the considerations which I ha.ve put. before, the. Honse. J t 
:would have been and is'-stillfar better td Obviate that financial'neces8ity by 

A2 

• • 
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adopting proper measures than to create financial necessity and sit calmly to 
think how to meet it. This question was fully discussed last year also and 
the Assembly after careful consideration had decided not to abolish the pice-
postcard and half-anna envelope. The same arguments which were a an~e  
last year apply to my proposal which I have made in my amendment. More-
over, Sir, the raising of this tax will cause discontent and unpopularity in the 
country. Every time a man will Fit to write a letter he will be reminded of 
the taxation which this Finance Bill proposed and it will be a source of per-
petual discontent and resentment. As regards the half-anna envelope, 
which is used both by the. poor and the middle class people, I would 
say that it insures secrecy of communication to them and it can never 
be deuied that the poor and the middle classes have and are entitled to have 
secrets which require to be conveyed to their friends and relations. I have-
proposed one anna for one tola on the ground that it will bring in some more-
revenue than the rates which have been proposed in. the Finance Bill and 
that thiil increase will not affect the poor and the middle classes but the 
burden of this increase will fall only on those who can well afford it and 
have shoulders bl"oad enough to bear it. The loss that might be caused by 
not raising the price of the postcard and by not abolishing the half-annlll 
envelope win be sufficiently met by the proposal of one anna which I have-
made. And even if my amendment does not bring about this result, I would 
press fOl' the retention of the. pice 'post card and the half-anna envelope at any 
cost. I may at once mention that I and those who think 'With me will be 
·quite satisfied if the printed postcard and the embossed envelope are main-
tained. They are not eager to have the adhesive three pies or six pies 
stamps and I hope that the J'roposals which I have made will meet with the-
genemI approval of the House and will be acceFted by the Government. 

IIr. President: The Honourable Member's amendment deals with four 
or five points on each of which there are other amendments as well. I think 
I had better simplify it by dividing it into several parts. The first amend-
ment may run as follows: 

o That in Schedule II to the Bill, under head 0 Letters " for the word-
o Two and a half tolas one anna' 

the "OlUS 
o half a tola half an anna." 

be substituted.' 

Rao Babadur C. S. Subrahmanayam (Madras ceded districts and Chit-
toor: Non-Muhammadan Rural) : Sir, the question of these rates is so mixed 
up, and I therefore crave lea,!e to speak on the whole question of the revision 
in the postal rates Well, Su, I am very very sorry that we have to part 
company with the quarter-anna postcard. I know that theM is a wide-
feeling that the quarter-anna postcard ought to be retained. As we all know. 
the postal service must pay its way. So the question simply is whether it 
does pay its way. If it does: t?en probably there is no ~ase .lor enhancement 
of any of these rates. But If It does not, then what IS tlie position of this 
Assembly? Are we to ask the general tax-payer to make up for the dericit 
caused by the p.ostal expendit,!re? That is the pri~ ple underlying this 
business. Well, If the House thlDks t~t the general tax-payer ought to be 
c8Jled upon .to recoup the losses sustained on account of this postal service, 
then the pomt will be understood very clearly. Now, as regards this postal 
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business, the quarter-anna postcard came into existence, I think, lIomewhere in" 
1875 or 1876. Now, quarter of an anna. had a greater vaJue then than it 
has now and the earniug "capacity" of the people also has risen1lince then. 
A part from that there is the argument which is always put forward that the 
poor are affected. I do not think .that -is a correct" statement. About 90 per 
cent. of the population of this country are illiterate. They do not write letters. 
I want to understate my case. Of the remaining 10 per cent. very poor 
people ~ not write letters, or at any rate write only very l'a.rely-they write 
letters only on very serious and important occasious, such as deaths, marriages 
and such like occasions. The people who write most are, if I may say so, 
people of my class, traders and merchants. All business men, all professional 
men, write very frequently, and the postcard is most used by tradesmen and 
also, I know, in lawyers' offices. 

Now, the question is whether the losses occasioned by ~ ese classes ought 
to be made good by the general tax-payer. That is the question which we have 
to face, and, if the !\ssembly thinks it ought to be done, that is another matter 
again. 

Then, there is another aspect of it. The Postal service ought to be 
improved in very many dirootions. There is good scope ,for improvpment, and 
you cannot have the improvements without money. Now, I am familiar with 
the rural postal service. In my own villa.ge I know the postmaster, who is no 
doubt a pluralist, gets Rs, 3 or Rs. 4 a month. (..4. roice: C Rs" 6 now'.) It 
has been raised now, I am very glad of that. Well, he gets Rs. Ii orRs. 6 a 
month. But look at the responsibility. He receives and delivers registered 
letters containing valuable property. The postal peon gets Rs. 10 to Rs. 12 a 
month. (..4 "oice: C Rs. 16 to Rs. 18'.) In my own village, when I made 
inqniries1 it was Rs. 11 or Rs. 12 ill the Tanjore district. lt does not matter, 
That 8lso shows that the master gets very much less than the servant. The 
postman has got an ambit of about 10 miles, going round a number of villages, 
and, probably, in the course of a. year or two, he will ask for more, because he 
is a literate man and his ~ P s caunot be less than those of an ordinary 
uuskilled labourer in the neighbourhood. So, you are bound to pay him more. 
And in the sma.ller towns and the la.rger towns we know that there are organi-
sations that demand more pay for the postmasters and also for the subordinate 
ofFcials. How are you goiug to meet that? On'the one hand, we ourselves are 
asked to preside at conferences and meetings which demand higher pay for 
these poor postal servanis, and we support them and WCl sympathise with 
them. 

There is another ma.tter. In regard to many outstations, the post office 
does not own any buildings. Now, the inconveniimee caused by the absence 
of buildings is very great. People who are familiar with small towns know 
that it is not easy now-a.-days to get buildings" for post offices, and a post 
office must necessarily provide a residence for the postmaster as well. That is 
one of the essentials of the postal service. Unless a postmaster has a. resi-
dence in the office, the service ca.nnot he done with that regularity and 
punctuality t ~ we are always accustomed to associate with the postal 
service. 

Now, in every direction in that department more money is wanted. to make 
it still more efficient a.nd to bring a.bout all the improvements that are neces. 
sary, Now, as regards this quarter-anna postclmi, the paste board itself 
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proba.bly in the ordinary market costs II: pie or slightly less than a pie. Practi-
cally the Government gets only two pies on each postcard for the service: 
which it does. Well, is it not fair that we should raise the rate of the post-
card ? The measure would be unpopular among the literate classes, I admit. 
Well, I believe the House will agree that more money is wanted in order to-
improve the methods of the department, to introduce reforms in the depart-
ment and also to provide the wants under which the department now suiters,. 
want of buildings, better pay and better arrangements, and, therefore, it is 
necessary. There is another improvement needed in regard to this rural 
service. There are villages which get a daily postal service, except 
on Sundays; there are other villages which get a service twice a week, and 
others once a week. I am quite familiar with all these. In the case 
of villages where letters are delivered only once a week, fancy what 
difficulties are entailed upon the people in that area. Now, to arrange 
for more prompt deliveries you want more men, more money. This depart-
ment is probably the one department of all the departments of Government 
against which we have the least complaint. (Heal', hear) If our other 
departments of Government were managed with that efficiency and with that 
readiness to meet the demands of the public and to hear the complaints of the 
publicI I think we should all probably be living in the best of worlds. (Hear,. 
hear.) When wetake another commercial service, Railways, we have nothinCl" 
but condemnation, nothing but om curses to pour upon that department.' 
But for the postal department there is nothing but praise and commendation. 
We have been told often, from the day on which the Budget was introduced,. 
that this is a commercial service and it ought to pay its own way. But. 
Government have got their own peculiar way of doing things. When it 
conducts a commercial service, it ought to take a leaf out of the book of 
commercial men, how to deal with us, how to deal with the outside public. 
Well, I should have suggested, if I had a voice in this matter, the presenta-
tion, as a complimentary copy, of that book on Post Offices, which is probably 
lying idle somewhere, to each of the Members of the Assembly. We should 
then be able to know something abont the post office and the improvements· 
that ought to be made in the postal service. I should also have suggested to 
Government to print a large number of leaflets, giving the actual work of the 
post office, the number of letters, parcels and other things which have passed 
through the post office in a year, the expenditure that has been incurred, the 
amount of money that is wanted, and the improvements that have to be made,. 
and, therefore, the necessity for raising the revenue. The Publicity Board,. 
or whatever it is that corresponds to that branch of the service under the 
Government of India might 'have been pressed into service, and my Honour-
aLle friend, Mr. Sarma, might have done some such thing in order to aJ1a.yany 
discontent in the outside public. Our fear has been well voiced by one of 
my friends yesterday that people outside will take us to task and say, 'What 
is that you have done? You have gone to Delhi, you have doubled the 
postage and come back het·e.' 'But, if the Government had done some such 
thing as I suggested in advance, we should have been spared tlie difficulty of 
defending onrsf!lves before our questioners and our critics. 

N ow, Sir, I think I have put forward the salient points which justify an 
increase in the postal rates. There are some minor things in which improve-
ments -might he brought .bout departmentally in the working. If we raise-
the letter postage to one anna, something might be done to ensure the delivery , 
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of the letter, something in the nature of a post office certificate that is now 
issued for every letter that is despatched. Now, in the case of any letter or 
communication that is issued through the post office, its receipt is certified 
under an arrangement for which we pay a very small fee. That fee might 
be dropped, and, when we have raised the postage to one anna, every 
letter might, if so demanded by the sender, be certified by the post office. 
I believe there is such an arrangement in some of the continental post 
offices and I shall not elaborate the point here; but I submit that along 
with the increase in the rates some improvements of a striking character 
might also be introduced, and that you should not run the post office in the 
oldfashioned humdrum style. I think I have said enough in support of • 
this measure, and my Honourable friend, Mr. Samarth, need not think that 
I have stultified my position in the Demoeratic Party by rising to speak 
in support of the Government. 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban) l 
Sir, I am afraid there is no escaping the position, and Democrat and Nation-
alist and everybody else must recognise that we have go~ to improve the 
postal service and that the public that use. the post have to a certain extent 
to suffer on account of it. It must, hoJever, be a matter of compromise and 
a compromise, to which the Postal authorities themselves cannot object, may be 
effected if Government agrees. If you, Sir, will- kindly permit me, with the 
kssembly's leave, I should like to suggest such a compromise which might 
be acceptable to all; namely, that w~ should, instead Qf a half-anna postcard, 
have a three pice or nirie pies reply postcard and a three pice embossed siamp. 
This will probably give something over a crore of rupees-near upon a crore 
and twenty lakhs. Ninety lakbs is what the Posial Department wants, for it is 
not reasonable to say after amalgamatioll with the telegraphs that the two 
accounts must be absolutely separate. 'I'he Honourable Sir Malcolm Hailey 
would like a little over the 90 lakhs and a few lakhs would be availa.ble. If 
that compromise is accepted, that is about the best that could be done, and 
with yonr leave I s~l move that as a subsiantive amendment: 

• That in place of • half an anna' the words • three quarters of an anna' be substituted. 
and the words • three quarter. of an anDa' be substituted as the price of embossed half a 
tola envelope instead of half an anna as suggested by Mr. Lindsay.' 

:Mr. Darcy Lindsay (Bengal: European): Sir, I.have an amendment 
standing in my name. I do not know whether I am permitted to move it at 
this stage or am only to speak on the general subject. 

I recognise that it is necessary to increase the revenua to meet expendi-
ture, and this can only be done by raising the rates of postage. We certainly 
cannot afford to work at a loss, but, at the same time, I contend that the 
Postal Department should not be utilised to produce a large contribution to 
general revenue. The legitimate contribution comes from the extra revenue 
obtained as a result of the business activities of the people fostered as it is .by 
general correspondence, and herein lies the real value of the Postal Depart-
ment. 'The HQnourable the Finance Member in his Budget speech showed 
that it was not possible to increase telegraph charges which, as he said, are 
already on the high side, and that branch of the Department more than 
pays its way. He therefore falls back on the postage to make up the 
deficit. The raising of the rate for postcards to half an anna, which I support, 
and the increase in ordinary letter postage to one anna for 2l tola. weight, win 
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in itself probably more than make up the present deficit of 96 lakns, and 
I feel justified in my plea for the retention of the half anna postage by means 
of the embossed envelopes which are so dear to the hearts of the millions of this 
country. My Honourable friend, Pandit Bhargava, has referred to the subject 
of privacy. I am entirely with him there, Sir. The postcard can be read by the 
village postmaster and the delivery peon. I t. does not give that privacy that 
the people are entitled to. I admit that some ·f the 64 lakhs contril uted to 
general revenue may be lost but, as I saiu before, the Postal Department, 
while not being a burden on the tax-payer, should not be worked to yield a 

• large profit. My object in restricting the half-anna postage to the embossed 
envolope is to assist the Department in the sorting of letters and detection of 
overweight The envelope is e~ sma.ll-here it is - and overweight ('an readily 
be detected by reason' of the bulk of the pa.ckage. The cost of delivery can he 
no mOre to the Postal Department than the postcard, and it is therefore only 
loss of revenue that we are concerned with. A material loss of revenue is 
by . no means certain, as many who now use the envelope will resort to post-
cards and will eqnally resort to letters and not j;o postcards if my amendment 
it! carried. The benefit to the people will he great, and I submit, Sir. that 
my compromise is worthy of a trial. I therefore, Sir, ~it  your permission, 
move: 

, III Schedule II to the Bill under the head 'letters' insert the following entry: 

, Lett"", I'll Stamp entb08,etl MtltJlopu. 
For a weight not exceeding half. tola • • . • Half an anna. 
For a weight not exceeding two and a half tolas. • One anna. 
For every two and half tol8.8 or n'II.Ction thereof 

exceediDg two and a half tol&8 •• • One anna • .' 

The Honourable Ir. B. N. Sarma (Revenue and Agriculture Mem-
ber): Sir, if I intervene at this stage it is because I feel that" most of what 
can be said in favour of the proposal to amend the taxation recommendations 
of the Government has been already said and it might save time. It is 
indeed an unpleasant task for me, who have only recently taken over charO'e 
of the Postal Department, to rise here from my seat and ask for an in r~  
in the postal rates within a few months of my assumption of that office. 
But I venture to state that if I ask the House to accept the Government 
proposals it is not merely in the interests of the general finances of the 
country but in the interests of the Department itself, in the interests of 
improvement of communications and in the interests of the poor whose woes 
have been so graphically described in this House both on this and on previous 
occasions. I venture to make that statement because I hope to be able to 
convince the House that unless the House recognises that there is need for 
great expansion in this Department, need for affording greater facilities to the 
public, there is no chance that this Department will receive that consideration 
from the rest of the Government of India or from the public that it so richly 
deserves. I am grateful to :Mr. Subrahmanayam for rendering my task a 
little light. I am grateful for his recognition of the hard and meritorious 
work which the hard-working officials of my Department do; and if I speak 
at all it is because I feel that unless you accept these increased rates there is 
no chance of benefiting the rural community whose interests we have so 
much at heart: there is tio chance of improving the communications upon 
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which the tra.de of the country so largely depends; t ~re is no cha1lce of our 
improving our telegraphic communications, with which branch of activity the 
Post Office is intimately allied; and, furthermore, there is no chance of our 
meeting our deficit this year-a consideration which' does not weigh very 
heavily on my mind as head of this Department, but does weigh as a Member 
of the Government of India. Honourable Members will find that the number of 
post offices is only 19,496 and an increase of only 600 in ten years ; whereasthe 
number of villages and towns of over 1,000 in population is no less than 62,000. 
If yon want to provide a post office or some sort of postal commnnication 
in every village, you would have to aspire to a very much higher figure 
because the number of villages is 722,000. I am not now for a moment 
suggesting that it is practicable, possible or desirable that we .. hould or can 
reach that figure because most of these are villages mere~ in name; but 
even if you exclude villages with a population of below 500, you have still 
1,70,000 to accoJlnt for i aud of these 19,496 post offices you have nearly 
12,unO odd run by extra-departmental postmasters and about 1,300 by 
bra.nch postmasters, so that really the post offices which carryon any very 
large amount of work are confined to the larger centres of population, and 
you can realise what ID.l!ognificent work is still before the country, how 
much the country has to be developed in the shape of communications if only 
literacy a.nd money would permit our task being rendered possible: Now, 
it has been said already by Mr. Subrahmanayam how miserably poor some 
of these branch postmasters are, how low ~  they are; and when 1 had 
the honour of sitting on the Postal Committee, nothing struck me so much 
as the complaints which the hard-worked officials of this Department conti-
nually put forward before that Committee that the Department would have 
to be considerably strengthened if they are to be treated with the same 
consideration with which the officers ~f other Departments are being treated. 
I am not now sUggesting for a moment that it would be possible to make 
any progress worth the name in tha.t direction, but still we 'sbll have to 
bear in mind that this. is a Department in respect of which no· possible 
retrenchment can be. made in many directions in which we may hope fOl" 
retrenchment in o.ther departments and activities . of the Government of 
India or Local Governments. So much for what has to be done or what is 
possible to be done. 

It has been said that it is in the interests of the poor that t~se amendments 
are put forward. We have got 8,000 odd village postmen; and even assuming 
that out of more than 29,000 postmen in all, the village postmen carry about 
lrd of the total postcard and letter mail, what does it come to? 175;000,000 
people have between them ;350,1100,000 letters and card", that is, 2 cards and 
letters per head per annum i and assuming that to be so, it means you would be 
raising Iths of an anna per head of the population per annum in rural areas i 
and that is a very liberal estimate, because I am sure I am putting it on the 
high side when I say that the rural areas do correspond to the extent of about 
abO or 400 million letters. Therefore, let us not talk in the intetests of the 
agricultural population. We shall confine ourselves to the other 75 millions of 
the population \iving in towns and villages of over 2,000 ill population. Com-
ing to that, bow does it work out? For 75 million people you have about SOO 01' 
90U million letters and post cards, 01' 6 postcards, let us fake it, and fl letters per 
head; it comes to about half an an na or less than half an anna per head per men-
sem; surely it would not be contended that in these large centres of population 
half an.anna per head would act with any very great oppressiveness on the poor. 
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You may say, 'Oh I but it is not these classes so much we have in mind as the-
literate classes.' It is true that it is the literate classes that largely indulge in 
writing letterS; and even taking it that the literate population is only 30 mil-
lions, how does it work out? As the Honourable Sir Malcolm Hailey put it 
last year, on the assumption made, it works out to 30 letters and cards per 
year, or l-a.ther 15 postcards and 15 letters or 3! as.plflsi! as., and that is 
not much. I, therefore, submit that ypu cannot oppose the taxation proposals 
of the Government on the ground that the taxation would press heavily Ilpon 
those who use the letter post. But I have got a higher ground. It has 
been calculated, though not with exact precision, that the half-anna letter post 
and the postcard alike put together 01' taken separately are a burden and a 
charge upon the Department as a whole. The Department does make some-
money on its money order business and its insurance business and so on ; 
Honourable Members will find that under the estimates we have budgeted 
for about Rs. 110 lakhs from money-order and other business and we made-
about Rs. 18 lakhs in 1920-21 in insurance'business, and the whole of that is 
swallowed up really in carrying postcards and letters at a quarter and half 
an anna, i.e., at very cheap ratp.s. Therefore it is not a business proposition 
to ask the de{lilortment t.o carry out its chief function, namely, the carriage-
of His Majesty's mails, at a decided loss and that the accessory activities 
of the department should be 8o!Iked to ontr~bute towards the discharge of 
the main function of the Department. I submit, therefore, that we shall not 
be meeting through this increased taxation more than the net loss on the-
service under these two heads. I think the Honourable Mr. Lindsay said 
that we should not make any money out of this, that it is a commercial 
department. Let us accept that for a while. We' hope to be able to make 
about 160 lakhs; the Honourable the Finance Member mtS suggested that 
we &rerunning these two departments at a loss of ·Rs. 90 lakhs unless 
the Government proposals are accepted; but we make a prolit of about 
Rs. 81 lakhs on the telegraphs on the actuals of 1920-21 and therefore the-
net loss on the Postal Department would be Rs. 171 lakhs, and these 
increased taxation proposals would not meet them. 

Therefore, what I would Suggest to the House is that by these taxation 
proposals we are not making the post office more than pay its way. We have 
no reasou to ask that these two departments should for financial purposes be-
clubbed together, that they should be treated as a whole, .or that the profits or 
one should be made to balance the losses on the other, even assuming that the 
other departments of the post office, whose activities &re no doubt beneficent,. 
should he made to pay to discharge the principal function, namely, of carrying 
the letter mail of His Majesty's Government. 

lItr. W. At. Hussanally (Sind: Muhammadan Rural): For how many 
years has this Department been worked at a loss, may 1 inquire ? 

The Honourable Ir. B. N. Sarma: Last year we ran the department at 
a loss. T ~ year we are going to 11m it at a loss. In HH9·20 we did 
make some money and that was because the interest charges on the capitalised 
value of the post office building, etc., had .not been debited, and' I doubt, there-
fore, if it is treated purely on a commercial footing, whether the profits will 
be so large. 

Rao Bahadur T. Rangachariar (Madras City: Non-Muha.mmadaD 
Urban) : The profits would be larger if you adopted that COUl'8e. 
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The Honourable IIr. B. N. Sarma: There might -be a little loss or a little-
profit, but there is a pertinent answer -to that question. We were running the 
department very cheap on the old mtes of pay, whereas we incurred about 130 
lakhs of rupees extra cost in increasing the establishment charges of menials 
and clerks and also of the lower subordinates of this department. Honourable 
Members may be nnder the impression that we have increased the establish-. 
ment charges, etc., to a very appreciable extent by adding to the I!alaries of 
the controlling staff ')r higher officials. No. The Postmasters who draw the 
higher salaries have still their grievances, the Superintendents who draw the 
higher salaries have still their grievances unredressed and the emoluments of the 
higher officers have not been touched, assuming that anything is desirable 
to be done in that direction. 1 am not saying for the moment that anything is 
desirable 4J1" necessary. We may not be able to do anything for them within 
this year or for '!lOme time to come. ' 

Mr. W. II. Hussanally : Then 1 hope it that there has been a surplus 
all these years up to 1919-20. 

The Honourable IIr. B. N. Sarma: If you do not take the interest and 
other charges into account, there was a surplus in respect of the post office for 
some yea1's-1 caunot say for how many years. But we have been run-
ning the department at a loss. Weare, however, concerned with the present, and 
we cannot make bot h ends meet, for two simple reason$. We have got now a 
progressive rate of pay, therefore, for a little wlu1e, until the older men retire, 
the annual increments that would have to be added to the establishment 
charges would be on an appreciable scale. That is one item of expenditure. 
Then, agai~  if your time test propo!!als are to be revised, the establishments 
may have to be strengthened. Therefore, 1 do not see any possibility of 
'retrenchment. On the other hand, I see many possibI1ities of an in. crease in 
expenditure under the establishment charges as well as other charges, and 
this deficjt therefore is bound to increase as time goes on unless we take some 
steps to make both ends meet. 1 would therefore suggest to the House that 
excluding the Telegraph Department which admitt.edly is levring a very high 
rate • . . . 

Rao Bahadur T. Rangachariar: No, no, 12 annas. 
Tbe Honourable )[r. B. N. Sarma: It is, when compared with other 

countries. 
, Dr. H. S. Gour: Yes, Yes. 

The Honourabie IIr. B. N. Sarma: If you exclude that, the department 
would not he run at a profit. It will merely pay its way even assuming that 
these taxation proposals are agreed to. I therefore, suggest, Sir, that there 
is no scope whatsoever for any amendment in the direction suggested by the 
Honourable Member. 

1 fully appreciate and sympathise with those who wish to give the middle-
class man a chance of sending letters by post at the same rate as has been 
existing hitherto, that is half-anna. But I have said enough to sho1\' that 
the half·anna postage with the modification suggested last year has not 
brought in any revenue. It has brought iuonly about 10 lakhs revenue and 
has led t.o grave administrative inconvenience, becauSe the continua.I surcharges 
have had to be adjusted, they han had to be levied, an d it is not worth the 



3566 LBGISLATrvE ASSEMBLY. [22ND MARCH 1922. 

[Mr. B. N. Sarma.] _ 
trouble. Furthermore, the uumber, of such middle-class people whose cans e 
has been pleaded here would be comparatively sma.l1, they will be a.ll townsmen 
principa.liy, persons whose wages have gone up fairly high during the past 
two or three years., I am not saying for the moment that the cost of living 
~a.s not gone up, but still we do look forward to the ability of these towns-
people being able to bear the slight. additional burden both in the general 
interests of the department as well as in the interests of the general financial 
condition of tho country. Sir, great has been the history ofthisdepartment in 
the past. Its beneficent activities have been appreciated and we are thankful to 
the public for thp. same. But if the benefits of the postal department are to 
be carried further to the doors of the very poor, to the doors of the agricul-
tural classes, if the benefits of the Savings Banks Department 8i}d other 
activities of this department are to be carried to the very doors of these 
numerous millions in the remote villages, most of which are not at present 
served by a post office, directly, then I would submit that those who do use 
the post office in such large numbers mu..'1t agree to bear a little more than 
they have been accustomed to in the past. It is a mere question of senti-
ment, and nothing more. It has already been pointed out that 3 pies three 
years ago were equivalent to 6 pies now. Therefore, on that one single 
ground, I think the department is entitled to higher charges which we are 
asking this House to sanction. 1 shall not weary the House any more, but 
I hope the IJouse will not labour under any misconception that these pro-
posals have been put forward solely in the interests of the financial exigencies 
of the moment. I would submit that, apart from the financial exigen-' 
cies of the moment the post office should be made to run without any loss, 
and these proposals should be sanctioned on their merits. But there is no 
doubt, there is this_ higher eonsideration for this year, namely, that having' 
cut down so many proposals of the Government '. • • • 

Rao Bahadur T. Rangachariar: No, we did not cut you down. 
The Honourable I1r. B. N. Sarma: At any rate, the effect of your 

action is that our uncovered deficit is much larger than under our proposals, 
and I would therefore suggest to the House that the pruning knife cannot be 
applied any more. 

lIr. N. TIl. Samarth (Bombay: Nominated Non-Official) : Sir, may I ask 
the Honourable member in charge of the Department as to what he thinks of 
the specific propoaal of my Honourable friend Mr. Darcey Lindsay? How does 
it in any way atiect the anticipated revenue? It would be just the same as on 
the half-anna postcard. Supposing there are one lakh cif postcards or 10 
lakhs of postcards which you anticipate passing through the post offices during 
the year with half-anna. stamp on them; well, divide the same between some 
post.cards and some half-anna envelopes ~mbosse . How will this proposal 
in any way prejudicial1y affect the anticipations of the Honourable the 
inan ~ Member in respect of revenue ? 

Dr. H. S. Gour (Nagpnr Division: Non-Muhammadan) ~ May. I also 
ask aBother question, Sir? The Honourable Sir Deva Prasad Sarvadhikary 
moved an amendment that reply postcards might be sold for 9 pies. Of 
-course, that raises a difficulty, because whether the reply postcard can be used 
only for the reply or for general purposes is a question which I should like 
the Honoura.ble Member in charge of the post office to reply to. 
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Anol her question, Sir. If we ~ooree to the increase in the postcard 
charge froln one pice to two pice, or three pies to six pies, do the post office 
people agree to increase the size of the postcard, or are they going to retain the 
old size? These are the two questions I should like to ask. Also, as suggest-

12 N ed by an Honourable Member, what difference would it make 
OOlf. if the increase on postcal'ds is from 3 pies to 4l pies? What 

difference will it make in the l'evenue if, instead o-f suddenly jumping from 
3 pies to 6 pies a postcard, an intermediate stage of 4! pies was introduced ? 

. JIr. R. A. Spence (Bombay: European) : May I ask with regard to tbat 
suggestion, Sir, where we ar~ to find a 4! pi~s coin? Wjll that be produced? 

Ir. J. Chaudhuri (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural) : A couple may be sold for 3 pice 0:& nine pies. Cards are 
usually pripled in couples and sold. They are usually printed in this form 
(showing a reply postcard). Two may be sold for 9 pies. The cost of printing 
will be the saine for each postcard or even less w hen printed in couples. At 
any rate there will be no additional expenditure. 

Dr. H. S. Gour: The increase will then be 50 per cent. instead of 100 
per cent. 

llr. J.Chaudhurl: That will bring in 50 per cent. additional revenue 
without any additional cOst. A couple should be sold at a time, and not 
one. They should be issued only in o~ples as they are issued now veri 
largely. . 

llr. G. Bo. Clarke (Director-General, Posts and T~legrap s  : },fay I reply 
to the.questions that have been asked? We have been asked what will be 
the effect of having a reply postcard sold for 9 pies. A replr postcard, so far-
as the post office is concerned, consists of two postcards and It is simply made· 
for the convenience of the public to enable a postcard to be sent to an addressee 
and to get an answer without costing the addr'lSsee anything. It is used. 
almost entirely by commercial and professional people who want to send ont 
either advertisements or notices, and to get replies which will cost the addressee 
nothing. If we are going to have a reply postcard sold for 9 pies there is 
nothing to prevent the public buying this for 9 pies, and cutting it into two,. 
and a postcard will then cost only 4. pies. The half-anna rate for a postcard 
will then disappear. But the poor man about whom you are talking so much 
wants one postcard at a time. He does not want to buy two post.cards at a. 
time. Suppose that he goes to a .post office to buy a postcard for 4! pies. 
What do you think he will be charged in any post office? He will be charged 
! anna. There is no change. We do not keep pies. They are not current 
coins now-a-days. He will be cha.rged i anna. You are really putting a rate 
on to the posteard which the public will get 110 benetit out of, and will simply 
C n~e ·confusion and trouble. . . 

Dr. H. S. Gour: Is half pice not a current coin? I ask the Honourable 
the Finance ~embel  whether I! pies is not represented by a copper coin? 

Xi. J. Chaudhuri : That difficulty will be obviated by selling a couple-
for 9 pies or ~ pice of the cun'ent coin. It is used very largely. Postcards 
'may be sold in couple only. If an agriculturist or a poor man wants to buyp 
let him buy two at a time ... One he may use and one he may lay by for future 
use. If the price of postcards be raised to half - an anna each, and if 
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Mr. Lindsay's amendment for the retention of half-a.nna. emoossecfenvelopes he 

. ..a.ccepted, postcards will practica.lly go out of circulation and it would deprive 
-the Post Office of rtlvenue, whereas if you issue postcards in couples, they will 
be as largely availed of.as they are to-day by the public at large, by ordinar;-
traders and commercial people for printing advertisement (MI'. Jam'Raila. 
I)JlJal'kaiJa. : ' Especia.lly at election time ') on the one side and using the 
reply postcard for securing orders, and that will bring in very substantial profits 
-to the Post Office and also facilitate and popularize correspondence. • • • 

Ir. N. I. Samarth : The more so to the candidates at the time of the 
-elections_ 

Ir. J. Chaudhuri : That is altogether a different question. That will 
-depend on whether I offer myself for election or not. Anyhow: it will be 
largely used by the public, the traders and commercial people, and without 
.any additional expenditure it will bring in to the Post Office over the 
postcards quite 50 per cent. more net profits. I have written out an 

;amendment which I shall submit if Mr. Lindsay's amendment is aooepted 
by the House. 

_ The Honourable Ir. B. N. Sarma: I think from the revenue point of 
view this taxation is supposed to bring in 160 lakhs-Rs: 70 lakhs"'under the 

· head of Postcards and Rs. 90lakhs under the head of Letters, altogether Rs. 160 
lakhs. I have informed the House already that there was a profit of Rs. 81 
la.khs under the head of ' Telegraphs' in 1920-21 and there is to be a total 
-deficit of Rs'. gO la.khs on the combined system. Therefore, this Rs. 160 lakhs is 
to make up the loss on tile Post Office, i.e., the profits in the Telegraphs plus 

-this del;cit of Rs. 90 lakhs. Therefore, so far as the Post Office is COnCel'D.ed, 
-this 160 ~ s will merely make both ends meet. Thel'e would be no surplus 
whatsoever to the general Exchequer from the Post Office I-evenue by reason 

· of enhancing the rates in tQe manner proposed. If you have your 6 pies for 
half a tola, you would lose necessarily a considera.ble portion of your revenue. 

Mr. N. II. Samarth: I keep the half anna. on postcards and on embossed 
envelopes. . 

The Honourable lIr. B. N. Sarma: Half anna will give you on1y B.s. 70 
· la.khs. By raising the rate of half anna. to one anna in res~ t of all letters 
we propose to make about Rs.90 la.khs. You will lose conSIderably out of this 
RI!. 90 lakhs if you have letters canying half a tola for half an anna. 

Bao Bahadur T. Rangachariar : .How many of them are under half a 
· tola? Can you 'give us the actual ligures? 

. The Honourable lIr. B. N. Sarma: I am not sure that there .IS any 
· clear account showing the number of letters canied under half a tola. 

Dr. H. S. Gour: How much by weight? 

Ir. G. R. Clarke: In a.nY postal system the number of letters which are 
-carried UPOll the minimum weight really depends on what is known as the 
· initial weight of postage, and the number is usually 85 per cent. to 90 per cent. 
I have had- it very carefully tested during the last few months and. we found 

-.that the ~anna. Jetter is between .8.5 and 90 per cent. of the total number. of 
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letters posted. That is, I think, the ruroaJ. percentage it works out to every-
where, Whatever the initial rate of postage is, the community accommodates 
itself to it very quickly, and it is between 85 and 90 pel' cent. 

Ir. W. I. Hussanally: May I inquire, if the rate of postage is raised 
to one anna for every ~\ tow, whethet' the number of smaller letters will not 
fall, and consequently the revenue of the Post Office will not fa.ll? I consider 
that if everyone is made to pay one anna for 2l tolas, the sale of these enve-
lopes and also the postcards will necessarily fall and that there will be a 
~orrespon ing reduction in the income which "ill take awa.y the increased 
revenue that you execpt. 

The Honourable Xr. B. N. Sarma: We have taken account of that. 
There will be a fall of abOut 20 per cent. or mare by reason of our increased 
-charges. All these increases in revenue that we have mentioned are in spite 
()f the reduction' in the total number of letters and postcards which have been 
carried hitherto in the past. 

lfr. W. I. Hussanal1y: May I inquire how much the reduction will be? 
The Honourable IIr. B. N. Sarma: About 20 per cent. 
Ir. W. M.. H1lB8&naUy: I think it will he more than 50 per cent. 
Rao Bahadur T. Rangachariar: We have two or three facts tQ consider 

in judging this question. This is not a year in which we can embark on 
making the postal syRtem an ideal system. I think the Honourable Member 
of the Department will agree with us in that respect. We· are out here to 
make 'both ends meet as much as possible. No other Elloo-gestioDs to improve 
based on the statistics about villages and population appeal to us to-day and I 
do not think they will app~ to the Honourable the }<'inanee Member either. 
Therefore let us keep such things out of consideration. The anticipated deficit 
in the combined Department is, if 1 mistake not, about 90 la.khs. We have 
to find,these 90 lakhs for making it self-supporting. More than that, neither 
the Finance Department nor this Assembly will agree to embark upon. Now, 
with regard to thepostca.rd we give you 70 lakhs A,ccept Mr. Lindsay's 
amendment and it Will give you at least an additional 25 lakhs, that is, half an 
ann1. for half a tola. alone, and all the rest one ,anna. This must give you on 
the whole at l~ast 100 lakhs. We do not want more than 100 lakhs in this 
year of finan('ial stringency. One other fact is that we have been ruthless 
with regard to other Depaliments. We did not carl')" our five per cent. reduc-

'tion in yOUl" Department. We'let you off with 10 lakhs. Consider that when 
you are spending crores and Cl'ores and you know what estimates are like -do 
I not know what these estimates of expenditure a.re ?-I 'will give you facts 
and figures later on as regards thestl estimates-but I think Mr. Lindsay's 
·proposal is the proposal which we ought to accept and I do not think that 
the Department should grudge it. ' 

Khan Bahadur Zahiruddin Ahmed (Dacca. Division:. Muhammadan 
Rural) : Sir, one of my Honourable friends has argued to-day and some 
argued laRt y.!ar, that the enhancement of the postal rates and the raising 
·of the price of postcards will affect the poorer masses very heavily, the 
poor peasantry and the working classes of men will be almost ruined. or 
nearly wiped out. Those who have argued thus-either they are not aware 

: -of the country or they are trying to miflead tbis H ?n&l.Irable . House. 
1 'can boldly say in thiR.Assembly t~.a.t  the. poor ~la.sses of, the population 
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will not be at all alJected. I will just now enlighten the Honourable 
House that the poor peasantry and the working class of m~n. o not know 
how to read and write at all any more than they will be going to write 
letters always. Theyare all illiterate men from end to end. There is a 
Persian saying that' lJam1tn az Itoja arum ke jamai naaarum >, which means 
'Where shall I get a skirt as I have no dress at all? '. Hence I say, when 
these poor people do not know how to read and write at all, how will they 
be writing letters at all times, may I inquire? I must say that it is some-
what amusing to hear such arguments in favour of the amendment. The 
truth is that this enhanced rate will fall on the middle class and richer class 
too. These two classes can afford to pay a little more. The rich mell are 
out of the question and as to the middle class of men, from which the 
majority of the HQnourable Members come .. I beg not to grudge a few annas 
more per month for such expenses and I also request them n!>t to drag in the 
poor masses, whose interests in this matter is only nominal. If one will look 
at the statistics one will find that only on an average one postcard and one 
letter per head of the population per year is used in -India, which goes to 
prove my contention that the masses of the population in India are not letter 
writers. . I admit a few or some IIi&y be writing 100 postcards or letters in 
a year and others may not be writing one post card or one letter in a hundred 
years. So far as I know, and 1: know correctly, in India the masses do not 
write over three letters or postcards in their lives and I mention the 
occasions: (1) .when the father or the mother is dead, (2) when the son or 
daughter is born or dead, and (3) when the son or daughter is married. The 
working of the post offices is giving the public great satisfaction and so this 
branch of service ought to be made self-supporting. The middle class of people 
from which the majority of the Honourable Members have come, ought 
not to grudge a few annas more to help a department which is giving 
universal satisfaction. In the honest way this department is ~a.nage  
I have not only love but respect fot the postal employees and I make this 
public utterance in recognition of their excellent services. I have nothing 
but good to speak of them and I say so with a foll heart. With these few 
words I support Mr. Darcy Lindsay's amendment which will give secrecy 
without making the Department suffer in any way from the financial point. 
of view. ' . 

The Honourable Sir Malcolm Hailey: We have just heard an argu-
ment which seems to require immediate attention on our part. We' were 
told that because there is on the combined Post and Telegraph Department 
only a loss of 90 lakhs, therefore we need only adjust postal rates so as to-
give us 90 lakhs. Now, the combination of the Post and Telegraph Depart-
ments is one mainly for administrative convenience. The House will remem-
ber that for very many years they were run separately; dm·ing that period, 
their accounts were,· of eourse, kept apart, and we sought to make each 
Department balance its expenditure and its income. - Now,apnarently, simply 
because for admin:strative pnrposes and in order to effect a certain saving in 
overhead charges we have joined these two Departments together, we are met' 
with the proposition that the losses on the Postal Dep:lrtment must be caitied 
on the back of the Telegraph Department. Tliat is what it amountlrto. 
(..4 Poice: (No.') (ll Poice: 'Why not?}) You have altogether on the 
Postal Department a loss of 1711aklrr;. You are t6 replace 90 la.khs of that 
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from increased charges in the Postal Department itself and you are to take. 
the rtlmaiilder from the Telegraph Department. Let me carry the argument 
a little further. Suppose that in the numerous changes which take place in 
0111' headquarteJ,'S an'ILngements we were to put Railways and Irrigation 
under one head; suppose that we ~n urre  a heavy loss on Railway; should 
we be told that we need not make up that loss because we are making-
a gain on Irrigation? You may apply the same argument in that way-
tr; a number of :Qepa.rtments of a commercial or quasi-commercial nature. 
Let us be duly thankful that we continue to make some profit on the Telegraph 
Department. I do not know how long, in view of the continual increases 
in the rate of pa.y of the establishment, we shall be allowed to make this profit 
or what will happen if the public insists on reduction in the cha.rges. bet 
UB be thankful at all events for our present small mercy. My contention is, 
that as we are .losing 170 lakhs on our Postal Department, we ought to 
make up that 170 ~ s. quite irrespective of the fact that we are making 
at the same time a sman gain from the Telegraph Department, or t ~ Opium 
DE)partment or any other Depa.rtment of the Government of India.: It is 
perfectly true that both of these Departments are important means of 
communication. So also is the Ra.ilway Department as a means of communi-
cation. But the mere fact that you can bring them under one man does not 
mean that one Department should pay for the losses of the other. You might 
drive us on this line of argument. to break up the convenient and efficient 
arrangement wbich we ~ e adopted, an arrangement to which this House 
itself to-day paid a compliment, of running these two Departments under one 
headship. I am not going to repeat the _ arguments which I put before the 
Honse last year as to the justification of taking a small eain from these 
Departments. The House seems to think that it is improper that a public 
service department of this nature should bring in a small gain to the State.-
But it did so in the past. Our Postal Department in the past used to bring 
us in a small sum,-in 1917-18, 46 lakhs; in 1918-19, 38 lakhs; in 1919-20, 
which was a year.of trade _boom, 75 lakhs. We did not, I remembt;r, receive 
many attacks then for taking that small gain from the Postal Department. 
England in the yea.r before last expected to make t3l millions from the Post 
Office, Canada, a very democratic country, was going to make 2,300,000 dollars, 
Australia £.387,000, and Japan 73imillion francs. So that awe were in the 
habit of taking small gains from our Post Office, we erred in good company. 
This year I do not attempt any justification of that process, for the simple 
reJI.Son that we do J;lot intend to attain to a.ny consummation so desirable. We 
merely ask that the Post Office expenditure and the Post Office income should 
be made to balance itself, and made to balance itself quite independent of the 
fact that we may happen to be making a small gain in: any other department 
which we run in the interests of the public. , 

Mr. B. N. lrIisra (Orissa Division: Non-Muhammadan) : Sir, I beg 
to oppose all these amendments. My sole ground is, of course, quite 
different from the grounds advanced by the Honourable Members of this 
House. My sole ground is this. Does the sender of a letter or postcard 
not get the benefit of the half anna. or one a.nna postage on the letter or post-
card sent? That is the sole reason, apart from other considerations. If a man 
lives a. thousand miles away, by spending half anna or'one anna he can get 
every information from a district, a thousand miles away. I don't think 
~re is any reason for him to grudge to pay half anna or one anna.. (Hear, 
Lea.r.) Those who don't go out don't require to send any letters: it is only 
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those people who go abroad, either for commercial purposes, or for service, or-
fQr any other purpose, that require to send letters. I Rubmit it will be quite-, 
reasonable for any such man to' pay for the benefit he gets out of the letters ~ 
sends. If Government wants all these monies for financial stringency , there. 
I think, will be strong objef:tion, as really the Department which works so hard 
is not properly paid or remunerated, so that much of it should go to improve 
the Department, and thet:e will be no objection to a small portion going to the-
Government as it is at the head of the administration. 

'On these grounds J oppose all the amendments, and I think Honourable-
Members of this House will not bring opposition for the saBe of opposition 
but must judge elWh matter by it.s own merit, that is, the benefit which it, 
brings to the sender. I hope that Honourable Members will consid6r that and 
give their support to Government. 

Dr. Nand Lal (West Punjab: Non-Muhammadan) : Sir, I am extremely 
sorry to. hear that the Department is running at a loss. If this loss i", 
caused by a little increase of salary in the monthly pay of poor clerks, then my 
sympathy will go to the Department; but if'it results from the increasing 
number of Superintendents and Assistant Superintendents and Inspectors, then 
I must say that the Post Office is responsible for that • . • • 

The Honourable Sir lItalcolm Hailey: My Honourable friend will anow 
me to furnish him with one piece of information, namely, that the increase is: 
due almost entirely to the fact that we spend 181lakhs of rupees more on the, 
pay of the subordinate establishment. -

Dr. Nand Lal: Then my sympathies are with the Department. However, 
I 'have to make two observations for the consideratiou of the Honourable the-
i~a.D e Member and other official Members, and I am sure that they will give 

them their consideration. One of them is this; that at the time of proposing 
ta.xa.tion they ought to see what is the popular view, aud if they do not now~ 
here I stand to do my sacred duty to tell them that the popular view is against 
this taxation, The second point of similar importance which is to be looked 
at is this. What will be the effect of it? 'The intention of the Government 
may be good; there may be several reasons in support of that taxation, but the 
mauner in which the IDaSl!es look at it will not be very wholesome. I submit, 
therefore, on these two grouuds, that it is wrong to enhance tallation, specially 
with reference to postcards. With these few observation II I offer this sub-
mission to the House. (Hear, hear.) 

lItr. W. lit. Hussanally: Sir, I am sorry I have not been able to 
understaud the amendment brought in by Mr. Darcy Lindsay. 1 understood 
him to say that he wanted to raise the price of the postcard to half anna, and· 
yet at the same time retain the half-anna envelope. If that be his proposal, 
I'think that the proposal would not work, because if the postcard and half-
anna envelope ar~ kept at the same price.the postcard will hardly be used, and 
therefore all the mc:ome that we now derive from the postcard will fall almost 
o~pletely or, at any rate, be .very materially. affected as everybody wiU be 

usmg the half-anna envelope Instead.' (.4 ro~ e: 'Why not? ') The half-
anna envelope has this a4vantage, that a man is able to write a letter on .. 
piece of paper, and you can write a good deal ~ore matter in .. letter than you 
can do on a pos~r  ; therefore the advantage you get by writing more matter 
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in a letter will induce people to use envelopes rather than postcard. ~ot  being 
earried for the same amount. I am not therefore in favour of }\fr. Lindsay's 
proposal at all. On the other hand, I might say that the raising of the postal 
mte to one anna for every ~ tolas is also wrong in policy, because you give 
an advantage to the commercial classes of using thicker paper and sending a 
good deal of matter in that 2l tolas; where y~u tax the middle and the poorer 
classes for allowing that advantage to the commercial classes. This advantage 
is not right for the commercial classes and rich people at tile cost of the 
middle and -poorer classes. Therefore I think that policy is wrong, viz., to tax 
the lower classes for the benefit of the rich.. Yon must have anyway the half-
-.nna polrtage, so that the poor ch. ses, I mean the middle classes also, should 
·l1ave an advantage also I am sure the 2! anna postage will be a deterrent. 
They will feel that burden very considerably and it will,certainly be an undue 
advantage to the commercial people. My friend, Mr. Subrahmanayam, has 
perhaps ~orgotten all the arguments that were advanced last yeal' against 
this increase iu postage rates and perhaps he also forgets that there was 
a considerable disagreement between this House and the other House. The 
result was tbl!.t we had to come to a compromise a.fter several days' discus-
sion. I a.m perfectly certain this year also the opinion out· ide this House 
is very considerably against any enhancement whatever in the existing 
rates. I might say that even the rate of 9 pies was agreed. to very reluct-
antly. The o.oly question is-what are we to do with regard to this 
deficit in the working of the Post Office? The Honourable the Finance 
Member thinks that the Telegraph Department has no business to contribute 
towards the losses incurred by the Post Office. I do not think there is 
much force in that argument. The two departments are sister departments, 
tmd there is no comparison between the Telegraph Department and the 
Post Office and Railway and Irrigation. If the Railway and Irrigation 
were sister departments, kept for similar p~rposes  the matter of amalgamation 
might have been considered If, for instance, all departmt'nts in regard 
to communicati9ns were coupled together and one department bore a little 
loss on the other, I think there would be no harm. The small deficit of 
99 lakhs of rupees need not be covered in' the Post Office, therefol'e, if yon 
take into consideration the fact that the Post Office is a very useful depart-
ment and it is of great advantage to the people. After all, it is a small 
deficit which I think can be borne. I believe this year there will be a very 
heavy deficit which will remain uncovered; and, if that be the case, this small 
deficit of 90 lakhs can also be added to that sum. 

lib. G. R. Clarke: Sir, we have heard a great deal about this Depart-
ment being run on commercial lines and on commercial principles. Well, 
the first essential of any business department is to sell its products at 
something above the cost of production, and what we are doing in the 
post office now is t hat we are selling our services at something very 
considerahly below the cost of production. We cannot possibly afford to 
carry postcards over this great continent of India and Burma' for pay-
ment of a qua.rter of an anna. The Nonourable :Member of my Depart-
ment has shown very clearly that this cannot be done. On the half-anna 
envelope and the quarter-anna postcard we are incurring a very heavy loss. 
At the Madrid Conference held in 1920, at which I was a delegate for tais 
country, it was deplored by representatives from every country in the world 
that they had to raise their pos~ooe rates. But they all said that it had to be 
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done. The value of money had declined and the postage rates were raised 
enormously. The international postage rate was raised from 20 Centimes to 
50 Centimes and their internal rates were also raised. Even with these in-
creased rates which we have now proposed, India will have the cheapest post-
age in the world. Compare the English rates TJiey are two pence for a letter. 
and S halfpennies for a postcard. That "is to say. they are four times oUr 
letter postage and six times our postcard rate for a distance that is not eveD. 
9ne-fifth of the distance that we have to convey our mails in India. "Is it fair 
to ask the Post Office to render its services for the existing rates which are 
utterly unremunerative? Then I am told, and I am now speaking on behalf 
of my own Department, that this Department should be carried as a burden o~ 
the general revenues. At least that was the idea of some of the remarks that 
I have heard Well, from the point of view of my Department such a position 
puts a stop to all development. I shall get no money either from this Assembly 
or from the-Finance Department and, as my Honourable friend, Mr. ubra m~ 
nayam, has pointed out, there is much to be done, especially in ruralareas.- Now; 
it is an extraordinary thing that these low postal rates have proved a very 
great impediment to the development of mral postal facilities in India. 
In very few words I will explain the position. When we want to open a 
post office in rural areas, we open an experimental post office. The average 
cost of such an office sonie years ago was about Rs. 20, namely, Rs. 5 or 6 to 
the ~ra.n  postmaster, who was not a wholetime servant, Rs. 7 to the 
postman and Rs. 7 to the runner to carry the mans to and from the post 
office. For that Rs. 20 we asked for a revenue of Rs. 25, which represents 
roughly a traffic of about a thousand articles a month. If the revenue of 
Rs. 25 was obtained, that post office was established and it was made perma-
nent. What is the position to day? 'l'he position to-day is that we cannot 
open a rural post office under Rs. ~. A committee sat and fixed the pay of 
our staff recently and very properly increased it on account of the rise in: 
prices, so that a post office cannot now be opened under at least Rs. 40. 
But the revenue is the same. We still get Rs. 25 and cannot get 
anythi.ng. more. Therefore, the post office ~is not opened or else ill 
closed very quickly. The result can be seen by an examination of the 
itatistics. If you look up the figures of the post offices for the last few years 
you -will find that the total number of village post offices has decreased by 
nearly 100. I do not remember the exact figures. This means that there 
are not as many rural post offices as there ought to be.; people living in 
villages are thereby greatly inconvenienced. Is it not more convenient for 
a man to post a postcard in a post office close to him for half an anna, 
rather than to "Talk a distance of 15 or 16 miles in order to post it for 
quarter of an anna? And, as has already been pointed out, with a post 
office in bis village, the villager gets the benefits of the Savings Bank and 
Money Order system brought to his door. He also gets other facilities 
which, upon the present rates of postage we cannot afford to give him. As 
regardS the poor man, I do not think I need emphasise the arguments 
about him any more. Out of three hundred millions in lnam there areJ 

I suppose, two hundred and fifty millions who never write a letter or a 
postcard at all. The poor man do not come in in this case. I don't mean 
to say that they do npt ever write letters. They do write, but it happens 
so seldom that 1 do not think the increase of the quarter-anna postcard 
to half-a.nna and the half-anna envelope to one anna will have eftect on them 
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whatsoever. It is always the cry to have mercy on the :r.'0r. But the qualitr. 
of mercy, Sir, is not strained. I understand that It is twice blessed, It 
blesseth him that gives and him that take&, but the taker gets everything in 
~is C8.1!e. A Department, however, that is a commercial" Department, which 
fails to pay'its way is twice cursed. It is cursed by him that gives and him 
that takes because the latter will not get value for his money nor the former 
for his services rendered. We have had several amendments made to-day to 
try to get over this difficulty of increasillg the minimum letter postage from 
haU an anna to one anna. Mr. Darcy Lindsay's proposal is .. very spacious 
one. He calls it, I think, the poor man's letter, the letter that can be sent 
for baH an anna in a Government envelope and not weighing more than 
~a tola. Now, that is going to react on our postcard re enu~ immediately. 
Aa regards the envelope, it is not charged fQr and the result is that you 
demand only half an auna for a most expensive form of postal stationery. 
A hundred million of these Ifalf-anna evelopes manufactured and issued this 
year cost two lakhs of rupees. 

IIr. Da~y L~y: What is the difference between the cost of the 
envelope and the postcard ? 

IIr. G. R. Clarke: The postcard costs about 10 per cent. of its:face val1)& 
and the small oblong half-anna envelope o~ about 6 per cent. of its :face 
v81rie to manufa.ctu:re and' distribute. But this will immediately re-act' on. 
the revenue, I cannot say to what extent j because it is a very difficult thing 
tQ estimate, but it is our, experience in the Post, Office that. whatever you 
~ e your initial rate of postage, the comJ;Dunity a ap~ itself to \hat initial 
~te at on~. We found that lIut last year in the case of the 9 pi_ ~~ 
We h!ld. a halfooanna rate for half a tola a.nd then a nine-pie" rate for one tolL 
What" was the result? The business people, who actually ''frite the m_ 
of·letters in this country, at ODqe adapted themselves iUlmediat-al,.·to the new 
weiaohts. They r~u ~ the weight of their stationery and, instead 'of getting 
25 "'lakhs, as we estimated, from the nine-pie postage, we got barely 10 ~ s  
and this woJIld have got less and less as time went on. So that Mr. Lindllii.y's 
pro~sal  though it will not ~nterfe!  with t~e. postcard rate, 1V11l throw a. 
cODSlderable burden on lijI In making the mlDlmum postage hll.l:f an anna fO.r 
letters a.nd baving those letters sent in a most expensive form, that is, in an 
envelope which has ~ be manufaMiured and dist.ributed by the Department 
gratis. I wl)uld strongly oppose the proposal'on these grounds. , 

I do not think I' need say much about the reply p~r  which is 
offered for nine pies. It simply means, I should think, that, this would be 
very largely taken advantage <if by middle men who would buy them np, cut 
them in two and sell 'the halves separately to the public. The post office 
cannot distinguish between the reply half of a postmrd and the original half of 
the postcard when it ill porled,and I do not think it a proposal that can be 
eerlously·considered. I think it is a pity to have proposills, which, so to sfeak, 
tinker With the postal rates which have been proposed by Government. 'Ye want 
a 'certain definite revenue. The post office has been run at a heaVy loss and 
we want the revenue in order to enable us to pay our way and have a profit. 
We have very many big developments in front of UII in the Post Office, both 
on the teleF:raph side a.nd on the postal side, and these developments requir& 
money. We have many new telephone e'lchanges we want to put up and 
work, and they all require money. We also have a big' demand at present 
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for telegraph officea all over the country, I ani talking of small telegrap~ 
offices which are combined with post.Dlfices. There is a waiting list, at present 
of 300 combined offices. I did hope that next year we should have been 
able to open 25 per cent. of these. But, Sir, the HoUse has taken 10 lakhs 
off my working expenses and I do not think I shall be able now to open more 
than HI per cent. of these offices. I do not at all appreciate having to ask for 
this increase in rates. It is the last thing we want to do, but we have got to 
do it. It is only fair. The post office has worked well and faithfully for 
years (Hear, hear) and I think yon will all admit that our staff requires 
some consideration. We have got a very big building programme ahead of 
us which must be undertaken. Every committee which has sat on the Post 
Office has asked us to provide quarters for the staff. The condition of our 
workers is not the same as the condition of workers in ordinary offices. Our 
men bave often to go on duty at 6 o'clock in the morning and stay on till 
late in the night, and it is absolutely necessary that they should be provided 
with convenient quarters. How are we going to undertake the programme 
which, I can assure the House, is going to cost more than two crores of 
rupees, if we have no money and if we cannot sho..w a profit. I am sure, if 
you take these matters into cdnsideration, that the House will agree to this 
lUcrease in ra.tes. I ~ e said, Sir, the Post Office has had an hononrable 
past, and I trust that you will not prevent it from having an honourable 
future. 

llr. R. A. Spence: Sir, I do not want to detain the House, but, as a 
member of a party, the party of European no~ offi ials  I came down to this 
House prepared to vote for my partya.meadment, namely, that proposed by 
Mr. Darcy Lindsay. In view of the arguments that I have heard, a.lthough 
I oa.me down pledged to my party, I have chli.nged my mind. 1 am going to 
vote for Government, and I ask t~e Honodrable Member of my party, 
Mr. Darcy Lindsay, to withdraw his amendment. (Hear, heat.) 

Ir. J. P. Cotelingam !Madrali: Indian Christian): I should like to 
ask the .Honourable Mr. Clarke as· to the financial effect of adopting 
Mr. Bhargava's suggestion regarding one anna being the charge on a letter 
exceeding half a tola and not exceeding ODe tola, and that one anna be the 
charge for every tola or fraction thereof, exceeding one tola. It will be 
remembered that .the Honourable Mr. Bhargava reCommends the abolition of 
the 9-pie letter weight, and the reduction of the one-a.nna. letter weight from 
2l tolas to one tola. 

lttr. G. R. Clarke: Sir, it is very difficult indeed to give an estimate in 
the case of these intermediate increases in postal rates, but the rate proposed 
by my Honourable friend, Mr. Bhargava., is a very, very expensive rate. A 
rate that goes up by one anna a tola, that is, two-fifths of an ounce, is a. 
very expensive rate, and it is a very troublesome rate for the post office. It 
means perpetually weighing all these letters; it means extra. trouble; that is; 
extrll- stafi, and I doubt if it will bring in any very serioulil increase of 
revenue. As I pointed out before, very nearly 90 per cent. of postal articles 
go at the minimum rate. and for the extra 10 per cent. you would find that 
the commercial community would adapt themselves fairly quickly to this 
rise in weights. I doubt if' we could expect more than Rs. 10 lakhs to Rs. 15 
lakhs at the very outside from this proposal. 
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IIr. Harchandrai Vishindas (Sind: Non-Mnhammadan RUral): Sir, 
~ find myself III somewhat the same predicament as my friend Mr. Spence. 
Although I did not come here pledged to vote for [anyside--I kept 
an open mind -still. I have been completely converted by the Government. 
And in this regard, with your. permission, Sir, I shall oiake a few 
-observations in reply to the arguments that have been urged on the 
-other side in favour of Mr. Darcy Lindsay's proposal. I am very sorry 
that Mr. Ranga.chariar, a stalwart of the Democratic Party aud one of 
its lea. ers~ should have lent himself to an observation which was quite 
inconsistent with democratic principles. He said that we could afford to 
wait in the carrying out of the postal progamme for this year. In view 
of the fact that it is in the interests of the poor, that it is in the interests of 
-the villager, that this postal programme should be carried out, I am surprised 
that a very slDall kind of consideration should have weighed with 
Mr. Ranga.chariar and his friends. What was that other considera.tiou? As 
we have been told, probably 250 millions out of 300 millions do not 
use the posta.! service. I think that is perfectly true, and the in reas~ that 
would be made in the postage is so slight that I am perfectly convinced that 
it would not act oppressively or harshly IJpon the poor or the rich. I also 
-think that the suggestion made in the amendment by Mr. Bhargava is 
impracticable, as was ~lly pointed out last year. Although, at first sight, 
it might appear to be in the nature of increasing the revenue of Governmeilt, 
if you go into the details, you find that it is against the interest of the public, 
because, if you make one tola. the maximum, it is taking away that advantage 
-from the public which the malimum.of 2l tol38 gives them. (Hear, heaJ,".) 
'Therefore. that is 8.ga.inst the interests of the public, and that should not be 
conSidered at all. 

One or two points which have been put forward to-day reqnire consider-
:ation. For instance, Mr. Whli Muhammad Hussanally has said that, if you 
:adopt Mr. Darcy Lindsay's proposal, the resnlt will be that the postcard 
will be entirely disca.r4ed,·beca.use, if the same amount of money is to be spent 
upon t~e postcard as upon. the letter, then it is quite obvious, it is a priori, 
-that people would prefer the .letter. And then, w hell you adopt that letter, 
Mr. Lindsay entirel, ignored the enormOllS cost that GoV'ernment would be 
put to in manufa.ctunng those envelopes. 

)lr. Darcy LindSay: Mr. Geoffrey Clarke told the House just· now that 
-there is very little difference in the COitt of the envelope a.nd postcard . 

• _r.l!archandrai Vishindas: But supposing that ~gument of mine is 
not COlTect, the chief argumeut that is weighing on the minds of Members 
of this Assembly is that this increased postage Will be a very heavy burden 
~pon the poor. I think that is absolutely gronndlass a.nd unfounded. A 
man who writes a let~r or a postcard writes it with an object. What is 
that object? Either he has to write on business or he writes news to a friend 
-or relation, and so on. Now, if he writes on business, I dare!'80Y he gets a 
far greater return by writing than the postcard or the letter coats him. 
On the ot e~ hand, if he writes merely for pleasure, then if he cannot pay 

-for a postcard or a letter he need not write ~t all. As a matter. of fact, I 
-think that a man who writes a letter or postcard can very well afford to pay 
~ouble the rates that a.re being exacted from him now. J nst look at the 
e a.~ple of other ?ou:ntries. Mr. Geoffrey Clarke. has P?inted out to UII, 
I thlDk very convlDclDgly, that the postage rat.es lD IndllL a.re the cheapest, 
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[Mr. Harchandrai Vishindas. ] , , 
whereas the distances over which letters and postcards have to travel are fiv4t 

,times as long as in other oun~ries. Considering that and considering that. 
-eur postal system requires daily growth, daily improvement- asa matter 

of fact, at present I find in my part of the country that m-any a village i. 
without a post office and people there haVE' considerable' sacrifices to bear, 
mUl:h larger sacrifices than would be involved in the increased postage, ana 
therefore post offices are very urgently needed there j considering all this I 
think this is an item of the programme which should not be delayed, as haa 
been suggested by M.r .. Rangachariar, and we shall be best consulting tlJ.e 
interests of the country and the interests of the villager if we agree to these 
rates. Therefore, I earnestly appeal to all those Honourab1e Members who 
are labouring under the impression that we are going to impose a crushing 
burden on the poor by these increased rates, to dismiss that thought alto-

· gether from their minds. As MI'. Subrahmanayam has already pointed out,. 
· this increase in the rates that has been suggested by the Government will 

serve all purposes. It will serve the purpose of the poor in giving them 
. larger pay and it will serVe the purpose of Government in helping them to 
meet their deficit. For all these feasons I earnestly appeal to my Honour-
able friend not to press this amendment. ' 

J(r. N ••• Joshi (Nominated Labour Interests) : I move that the question 
be now put: . 

, Sir Vithaldas D. Thackersey (Bombay Mill-owners' Association : Indian 
Commerce): Mr. 'President, I. am in a diffenmt 'position from the one 
de.scr,ibed by my onourab~efrien s  Mr: ~n e and Mr. Harchandrai 
V lShmdas. I came here with the determlDatIon to vote for the Govern-
ment proposal and after I heard the Honourable Sir Malcolm' Hailey and 

· the Honourable M~mber in charge, I alQ more convinced than ever that 
the Government Jroposals must, be accepted: So far as the Democratic 

· Party is concern , it is not a party question at all. Every Member is 
at liberty to vote as he likes, and' I do appeal to my friends to support 
Government, considering that we have already cut down enormous revenue in 
the four proposals that we have rejected. Well, I do not know if my 
Honourable frientIs agree with me, but I am convinced that we have gone to 
the extreme limit of our financial capacity, and cannot risk any more cut-
ting down of revenue. That is Diy candid opinion. Others may agree with 
me or not, but I am convinced that it is dangerous now for us to cut down 
any further revenue and thus either put Government to great financial difficul-
ties or drive them to giving the certificate. Sir, in our rejection of taxation 
we have helped the poor in every way. We rejected the salt duty. We 
saved them 3 annas per head per year according to the calculations placed 
before us by Government. We rejected the import duty on piecegoods and 
helped them' to the extent of 4 per cent. or three-quarters of .an anna per 
mpee. We rejected the excise which will also help them. Now, are we putting, 
such a great burden upon the poor, even if you call it a burden, if we increase 
the rate on postage? We know that most villagers do not write at all. The 
largest revenue <-'Omes from cities and towns, and I think thpse who live there and 
work there can very well afford to pay this little extra charge for communication. 
After all, the Postal Department has worked with a loss of gO lakhs. or 160 laHs 
if you deduct the profits. on Telegraphs. Yon mustrnn the Postal Depart-
ment without loss and I strongly a.ppeal to all my friends to support the 
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Government proposal and thus show that so far as this House 1 i •. concerned 
it is not unreasonable and does not wish that our commercial. Departments; 
should work at a loss. After a11, if the Department earns larger revenue it. 
will be able to do greater service. I therefore support the proposal. 
I Xr. :President: The ~estion is : 

• That in Schedule II to the Bill, under head' Letters,' for the word&-
• Two and a half tola. • One anna • 

the word a-
• Half a tola • • . Half an anna • 

be substituted.' 
The Assembly then divided as follows : 

. ~ . . 

Agnihotri, Mr. K. B. L. 
Asjad.ul_Iah, Maulvi Miyan. 
Bagde, Mr. K. G.' 
Bajpai, Mr. B. P. 
Bhargava, Pandit J. L. 
Das, Babu B. S. 
Hussanally, Mr. W. M. 
Ibrahim Ali Khan, Lieut. ;Nawab II. 
Iawar Baran, Munshi. 

Abdul Quadir, Maulvi. 
:Abdul Rahim Khan, Mr. 
Ahmed Baksh Khan, Mr. 
Aiyar, Mr. A. V. v.. 
:Aiyer, Sir P. ·S. Sivaswamy. 
':Akram Hussain, Prince A. M. II. 
A.mjad Ali, Maulvi. 
Ayyangar, Mr. ~. G. II. 
'Barodawala,Mr: S .. K. 
BijIikhan; Bardar G. 
Bradley,:Qirt, Mr. F •. B. 
Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
'Clarke, Mr. G. R. 
Cotelingam, Mr. J. P. 
Crookshank, Sir Sydney. 
Dalal, Sardar B. A. 
Dentith, Mr, A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Gajjan Singh, Sardar Bahadur. 
Ginwala, Mr. P. P. 
Gour, Dr. H. S. 
Gulab Singh, Bardar. 
Habibullah, Mr. Muhammad. 
'Bailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 
Ikramullah Khan, Raja M. M. 
.Innes, the Honourable Mr. C. A. 
Janinadas Dwarltadas, Mr. 
J6jeebboy, Sir Jamsetjee. 
;Joshi, Mr. N. M. 
Kabraji, Mr. J. K. N. 
'Kamat, Mr. B. S. 
Keith, Mr. W .• J. 

The motion was negatived. 

Kahadeo Prasad, MlIDIhi. 
Man Singh, Bhai. 
N'eogy, Mr. K. C. 

. Reddi, Mr. M. K. 
Singh, Habu B. P. 
Sinha, Babu Ambika Pruacl. 
Bohan Lal, Bakshi .. 
Bubzpo&b, Mr. 8. II; Z. A.. 

NOES-:-72. 
Lakshmi Narayan Lal, Mr. 
Latthe, Mr. A. B . 

. Lindsay, Mr. Darcy. 
.lIanuiohandas Ramji, Mr. 
Mittel', Mr. K. N. 
Muhammad HUBSain, Mr. T. 
Mukherjee, Mr. J .. N. 
Mukherjee, Mr. T. P. 
Nabi Hadi, Mr. B. K. 
Percival, Mr. P. ~. 
Pyari Lal, Mr; . 
Ramayya Pantulu, Mr. J. 
Rangachariar, Mr. T. 
Rao, Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 
Rhodes, Mr. C. W. 
Bamarth, Mr. N. M. 
Bapru, the HODOurable Dr. T. B. 
Sarfaraz Hussain Khan, Mr. 
S4rvadhikary, Sir . Deva Prasad. 
Schamnad, Mr. Mahmood. 
Shahani, Mr. S. C. 

I 
Sharp, Mr. H. 
Sinha, Babu Adit Prasad. 
Spence, Mr. R. A. 
Subrahmanayam, Mr. C. B. 

I Thackersey, Sir it~s D. 
Tulshan, Mr. Sheopershad. 
Ujagar Singh, Baba Bedi . 

II Vincent, the Honourable Sir William. 
Vishindas, Mr. H. 
Wag horn, ColOilel W. D. I Way, Mr. T. A. H. 

: Webb, Sir M. dePomeroy. 
Yamin Khan, Mr. M. 
Zahiruddin Ahmed, IIr. 

Ir. President:· The decision just made by the Assembly disposes, as far-
1 as letters are concerned, of amendments 135, 186 and 187. 

P.lI:. But the same question in subst&noo can still be raised on Mr . 

• 
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[Mr. President. ] 
Darcy Lindsay's amendment which, as I mentioned before, was not actually 
put from the Chair ; and therefore I propose to take it next, though actually 
there are two amendments, one in the name of Rai Sahib Lakshmi Narayan 
Lal and one in Mr. Shahani's name, proposing to restore the existing postage. 
I think we had better take the proposal of Mr. Darcy Lindsay first. 

Ir, Darcy Lindsay: Sir, I move: 
• In Schedule II to the ~ill under the. head • I,etters • insert the following entry : 

• Letters in 'tamp embo88ed envelope,. 
For a weight not exceeding half a tola Half an anna '.' 

I would ask, Sir, in the second clause with your permission to add two or 
three words ' exceeding half a tola. but J -it will read : . 

• Foi- a weight exceeding half a tola but not exceeding two 
and a half tolas One annl. 

For ~ery two and a half tolaa or fraction thereof exceeding 
two and a )lalf tolaa • • • . • • One anna.' 

liJld at the end. ~  the words : 
Other letters.' 

With these words, I submit my amendment to the House. 
Colonel Sir Sydney Crooksha.nk (P. W. D. SeCretary),: Sir, i thin:k 

I ought to inform Honourable Members, with reference to the first item of this 
amendment, that I know of no country in the world where the minimum letter 
rate is at the sante mre.as the postcard rate. I n all_Ii the letter rate is higher 
than the postcard rate. I think Honourable Members will perhaps realise that, 
apart from the cOnsiderations which have already been put fOrWard in this 
eonnection, it would perhaps not be desirable to make an innovation of this 
:sort, which wOl,lldprobably not be very well received by outsIde countries. 

Rai D. C, Barna Bahadnr (Assam Valley: on Mu a~ma lan : Sir, 
a case for the Govemment has in my humble opinion been made out to a. 
great extent. It is quite correct that the charge for postcards and the 
minimum charge for letters should not be the same. It .. is at the same time 
very difficult that the minimum charge should be one anna for a letter even 
weighing balf a tola. Therefore, my humble suggestion is tha.t the nllni-
mum postage for a ~etter should be 9 pies instead of half anna as proposed,· 
and up to half a tola the minimum charge should be 9 pies,. and above that 
up to 2! tolas the charge should be one anna. That is the best compromise in 
my humble opinion. So in the reslllt the postcard will "tand at half anna, 
and the minimum charge for a letter weighing pot more than half a tola win 
be 9 pies and afkJfethat up to 26 tow one anna. and every fraction of 2t 
tolas or additional 2! tow . . • . 

Jrr;N. X. Joshi: Sir, May I rise to a point of order? I want to know 
whether the HODo:nmble Member is supporting or opposing the amendment? 
He has his own proposals. 

Mr. President: He had better address hill remarks to tJie Honourable 
'Member who is on his feet, and not to me. 

Rai D. C. Barna Bahadur : That is the only submission I have to make 
and I hope it will (:ommend itself to this Houee. . 

~ a J1ahamad Ikramnlla Khan (West Central Punjab : Muham-
ma.dan) : I move, Sir, that the question be now put. 
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Ir. President: The question is: 
.. In Schedule II_to the Bill under the head • Letters' insert the fOllowing entry : 

• Letter. in .tantfJ tmW066ed. etIf161ope,. 
For a weight not exceeding half a tola Half an anna. 
For a weight exce8ding half a tola but not exceeding 2i 

tolas • • One auna. 
F01' eveI'! two and a half tolas or fraction thereof eueediDg , 

two and a half tolas • • • • • • One anna. 
Other letten' 

The motion was negatived. 

8581-

Rai Sahib LakshmiNarayan Lal (Bihar and Orissa: Nominated Non-
Official): Sir, the amendment that I am going to move is: • 

. • That in Schedule II to the Bill, in the Schednle to be in.aerted in the Indian Post 
Office Act, 1898, for the enbies under heads • Letters' and • ·Postcards 'the correeponding 
-entries in the existing li1'8t Schedule to the Act be Bubstituted.' 

The question of increue in the prices of letter and P()Jltcard was before 
·this Assembly last year and the whole matter was sufficiently discussed.and 
both the Chambers decided that the entries in the existing first Schedule to 
the Act be allowed to continue. As the increa.ae is likely to affect the poor~ 
:there is no reason why the House shoUld add to the hardship and inconvenience 
i)f the poor. Let us see how the increase is likely to work. A poor ma.n 
who cannot afford to write a postcard once a week will have to remain 
coutent with writing a postcard once in a fortnight. and there shall be no 
increase in the revenue although the poor men will suffer. as has been the 
'Sad experience in the past regarding the increase in certain other taxations. 
Rich persons seldom use postcards, they generally use envelopes, !!ond even 
those envelopes which are used by them are not those sold QY the post office 
but fashionable envelopes. A middle course is possible by ba,ving cards of 
two sorts, one something like the cards which used to be sold before by the 
poSt offiCe for quarter anna and another better card, something like the one 
sold at present, and similarly two sorts of charges for envelopes-half an 
anna. for envelopes which are sold by the post office and ODe anna for granite 

• envelopes in which adhesive stamp is used. This will enable the Government 
to have an ·increase of l'evenue without adding to the burden or inconvenience 
i)fthe poor. But there is no such amendment on the list, and, having 
regard to what has been said by some Honourable Members on this question, 
I want the leave of the House to withdraw this amendment. 

Ir. President: I warned, Honourable Members the otber day tha.t that 
is an extremely improper thing to do. It is act1fally forbidden by the Stand-
ing Orders for the very good reason that if a.n Honourable Member says_ 
what he likes in his speech and then withdraws his motion, all other Members 
including the Government Members would be deprived of the opportunity 
to reply. If the Honourable Member wishes to withdraw an amendment, he 
has merely to say that he intends to withdraw and should not make a. 
speech j he has simply to rise on his feet and say, r I do not move it J, or pass 
it by 8u6 8ilentiq,. ., 

The question is : 
• That in Schedule' II to the Bill, in the Schedule to be inserted iu the Indian Post 

()ftice Act> ) 898, for the enb'ies under heads • Let1iel'1l' and' Postcards ' the COlTeHponding 
4!ntries in the existing lint Schedule to the Act be substituted.' 

The motion was negatived, 
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Rao Bahadur T. Rangachariar: I do not think there is any need to-
move my amendment, Sir. 

Mr. Presideut : We have been dealing so far with lette~. 
Rao Bahadur T. Ra~ga ariar: I don't wish to press my amend-

ment about Postcards. ' 
Ir. President: The question is that Schedule II stand part of the Bill. 
The motion was adopted. .' . 
Schedule II was added to the Bill. 
Ir. II. G •• ~ ara a Ayyangar (Madura and Ramnad cum Tin-

.nevelly : on ~u amma an 'Rural) : Sir, I beg to move: 
, In Part I of'Schedule III to 'the BiIl-.II in item A(6), for the word.' one anna and 

~ree pi81 in thernpee' 8ubstitute 'one anna and two pie. in the rnpee·. 
(ii) in Item A(7J, for the' words' one anna and six pies in the rnpee , Bub.titote' one 

anna aacl f01tl' piea in iJie rnpee • and in item (iii) • • • • 

Ir. President: The Honourable Member had better move one at a, 
time. 
. lb. I. G. lIrIukundaraja Ayyangar : Then I beg to move the tint: 
porti~n of the a Den meD~. In doing so, at. this stage of the. consi-
cJeration of the Fmance BIll, I feel my task WIll be much more difficult 
than that of a.ny of the Honourable Members who have up till DOW spoken in 
support of any of the previous amendments to the Bill. Almost everyone of' 
them' pleaded on behalf of the poor, the dumb millions of the country. 
1 also sympathised with the poor and always gave my silent vote in their 
favour. Sir, the Finance Rill has been characterised as impartial in that it 
sought to affect the poOl" as well as the rich. This statement is true only :ro 
tnat extent j if you gq, deep into it you will see it affects the rich more than 
tlleir legitimate share. Whatever may be said of the Bill as originally 
introdnced, I am sure every one will agree that it has now lost the impartiality 
and the rich alone are sought to be a-ffected:, permit me to add, Sir, to an 
extent which more than their legitimate share. 
, The poor ~n s grievances you have alre3.dy redressed, and now it is the 

turn of the rich man-I wi~  this proud privilege of pleading for the rich had 
fallen to the lot of some one of my able colleagues who would do better 
justice to the cause both by his ability and eloqnence than my humble self. 

Sir, I feel diffident, very diffident even at the outset to present my case. 
On the one hand, there is the Government which E'aysit wants Rs. 84 crores 
to cover up the deficit of the n'ext year and to run the administration of the 
country; on the other hand, there is the complaint of the rich everywhere that 
they are already overtaxed - taxed to the breaking point-and therefore they 
should not be any further taxed. There is yet another point to be taken into 
consideration, 1liz., that this Houlle has up till DOW cut down from the Finance 
Bill sources of income to the extent of about 10 crores. When I consider aU 
these points, I feel, Sir, that any attempt at fUlther reduction, in the Finance 
Bill and any appeal from me in that direction may not at tae out&et receive 
t?at warm and ardent. support fl:om this House which the proposals for ~e u
tion of other taxes received, especially when to a superfiCial 100ker thiS tax 
appears to be one the incidence of which falls upon such classes of people who 
can afford to pay without any difficulty or hardship. 
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H, in spite of all this, I make bold to stand before you to plead against 
the proposal to increase this tax, it is because I represent here ,a. constituency; 
a substantial portion of which would be aiJected by the propoll81 to increase 
this tax to a degree which I hear from them will be unbearable a.nd it is 
.~lso b~ ause I feel there is a real and just complaint Be<ra.inst the tax. .A: 
-complaint which is real and a cause which is j-w.t, I have no doubt, are 
'S.ure to succeed in this House, even if it should be presented by a bad and 
weak advocate like myself, and that is the only apology for my standing up 
abefore you now. 

I now go to the substance of my amendment. What is it it asks? It 
only requires.that the f'xisting rates of. the inoome-tax should be retained;' 
t,ha.t is, ~ ere should not be any increase in the .. tee of income-tax even 
for incomes over Rs. 30,000. 

It will be accepted on all hands that we will not be discharging the 
-duties which we owe to the country if we should be, in any way, parties to 
anything which would attempt to materially hamper the development of the 
industries of our couutry. The' eiJect of the proposed increase will be to 
kill the desil',e outhe part of the capitalists of the country to enter into 
industrial and Commercial enterprises. . 

The general opinion among a portion of the people seems to be that 
Ilobody can legitim~tely take exception to thift tax because it is said that it 
is only people who can aiJord to pay it that are aiJected by it. It' 
~as been said in the floor of this very House, Sir, that this tax is inten ~ 
to grab as mnch money as we' can from people who can aiJord to pay 
or those from whom it is not inequitable to take money, and that these are 
the main considera.tions for this tax. I would only respectfully refer people 
who hold such a view to what has been recently stated by the Secretary of the· 
Bombay Indian Merchants' Chamber and Bureau. People who hold that 
Gpinion do not realise that tliis is in eiJect a tax on capital, and any further 
ilJ.crease in it would adversely affect the sinews of industry. Capital in this 
oountl'Y. as Honourable Members a.re aware, is very shy and very, reluctant to 
eiRter into commercial and industrial enterprises, ana therefore if you should 
further increase this tax; you would only be killing the desire on the part of 
the' capitalists to enter into industrial ventures, arid you would be halilpering 
the growth of the Indian industries. I know that neither t!J.e Government of 
India. nor any of us have any such intention. 

It may be said that the proposed rates are to exist only for one year and 
therefore there is no fear or difficulty. My answer to that argument is this. 
From the Budget speech of the Honourable the Finance Member it is seen 
that the deficit of the natul'e of the 'current year might continue not . .only in' 
the coming year but also f~r some y~~toget er. If that is so, is it necessary 
foOl' me to recall to your mInd the IDlsfortme of the people of our country? 
l;Iere, taxes once imposed or increased are seldom removed, not even after the 
necessity which brought them into existerice passed away. It is very often 
said; and also ttuly said, that a revenue, once swollen by fresh or increased. 
taxation into larger proportions, always gives birth to an inclination on the 
part of the Government to standardise their expenditure in proportion to its' 
new dimensions: notwithstanding the fact that;. this new or increased taxation 
CGlntinues to hit hard upon the tax-payer. Let me illustrate it by referring to' 
the military expenditure. In 1920, Lord Meston fixed the military expendi-
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ture at 43 crores. What is the military expenditure this year? What is.the-
iwl1tary expenditure for the next year? 

I do not desire to deal with some of the stringent provisions of the Income--
tax Act nor do I wish to refer to the fact that losses in the business of the 
previous year and bad and ilTl'coverable debts (which, by the way, I may say, 
are not at ~l written off until after a considerable length of time according-
to the peculiar Nattukkottai Chetty system of accounting) if not written off,. 
are not liable to be deducted from the assessable income under t.he Act. 

My next point is that the present is lIot an opportune time for this 
increase in this tax. It may be that the mill-owners of Bombay and:. 
Shola.pur have got very huge profits, but generally, traders have not within 
the last 1 or 2 years got as much profit as they would have got under normal 
conditions. I know the case of the Nattukk .. ttaj Chf'tty community of my 
district who trade in the Federated Malay States and Ceylon. There has been 
a great fall in their business because the price of. rubber has suddenly gone· 
down to an abonormally low figure. It has not risen up these 12 months. 
They feel the financial string-ency to a very great extent at the present 
moment. I hold in my hand a telegram which I rec«:ived some days ago 
from that community. It shows, Sir, the feeling in ·the matter when they 
hea.rd of the proposal of the Honourable the Finance !!ember to increase 
tpis tax. It is stated that this proposed increase is likely to deal a death 

_blow to all trading concel'ns, that many members of trading concerns are· 
sure to be ruined and their concerns wrecked beyond all mean~ of reparation. 
They would rather agree to the imposition of a poll tax than agree to this 
increase. That is their feeling, Sir. The rich man who has to pay this' 
increased tax, it should be remembered, has also to pay the other taxes 
along with the other ~ pa.yer  which, it wm be admitted, will be a good 
ro ~  SUp!. in his case. He has also got to pay the increased taxes on 
what are called 'luxnries J by the advocates of the poor but which to him are 
, necessaries! He has to pay the new and ever increasing taxes of the· 
Municipalitie.1l and of the Local Boards and the old and the new taxes of thl! 
Provincial Govemment-much more than an ordinary tax-payer. Heavy and 
increasing taxation is everywhere affecting the rich manto a larger, much 
larger extent than his legitimate proportion. Is there to be no end to this l' 
I say in all humility, but with all the emphasis I can command, that the 
Goverument by _ increasing this ta~ are only attempting to overburden the· 
already greatly over-bnrdened class of tax-payers, and if they should persist in 
this, theYWlll only try to diminish the ability of this tax-payer. 

Sir, one wold more and.1 have done. It was said that it was the stringent 
'financial necesSity J that forced the Government to impose all these taxes. 
How did this financial necessity come iqto being? It did not arise because of 
any programme on the part of the Government of any social, political or 
economic advancement of the country, but because of the extravagant and 
erroneons policy-both military and civil-of the Government of India work-
ing nnder the most costly administration which is eating intO the very vitals 
of the people. The goal of retrenchment and the policy of Indianisation ha.ve 
been absolutely lost sight of from the very beginning. If this fact is borne in 
mind and if, added to it, JIononmble !!embers will realise that by the proposed' 
increase in the tax, the development of the Indian indm;;tries would be hampered, 
l.hope, Sir, they will agree with me that this increase should not be made. 
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There is one other point. Sir, to which I wish to refer, and I sha.ll very 
brie~y deal with it before I resume my seat. It ma.y be asked, , You lu!.ve 
already cut down income under .the Finance Bill to the extent of about io 
crores. If it should be still further cut down, what is the Government to do ?}. 
I shall answer this question by two o~ er questions: . 

(1) What is the Government going to do for the 10 crores by whioh the 
Bill has already be.t:D cut down by this House? and 

(2) What did the Government think it could do when it consented to a 
~u lt ion of 141 lakhs under t e.~otton imports duty of 15 per cent., when to 
the knowledge of the Government the Finance Bill had been up till then 
reduced by about 8 crores ? 

Sir, I do not want to detain the House &ny longer and I therefore respect--
fully commend my amendment to the acceptance of the House, to the-Honour-
able Members of the Democratic Pa.rty, to the Honourable Members of the 
National Party and to the Honourable Members of the independent Party. 

Ir. President: The question is : • 
• In Part I"of Schedule III to tbe Bill: 

(i) in item A (6), for the words • one anaa. and three pies in tbe Rupee' 
substitute • one anna and two pieil in the Rupee '. ' 

The motion was negatived. 
Ir. I. G. lIukundarllja Ayyangar: I move: 

"iii) in item A (7). for the words • one anna and six pies in tbe Rupee' eubstitute. 
• one anna and four pies in the Rupee '. ' . 

The motion was negatived. 
Ir. )I. G. lIukundaraja Ayyangar: I move: 

• (iii) In item B, for the wOI·ds • Dne a1lD& and aix pies in the Rupee" aub.titu~ • one. 
anna and fOUl' pies in the Rupee'. ' 

The motion was negatived. 
Lala Girdhari Lal Agarwala (AgraDivision: Non-Muhammadan 

:Rural): Sir (C,'ie, of 'Withdraw}), the amendment which stands in my 
name runs as follows : 

• In Part II of Schedule III to the il~  for item 2 (a) 8u}l.titute the following: 
• 2 -(a) in the case of every Hindu undivided family: . 

(i) in ~spe t of the'first 60,000 of the ~ il  
(it; for eve:r ru~ of the nen 60,000 rupees of auch exce.s-One anna in the· 

rupee. 
In item 2 Ie) (i) for the words' second fifty thouSand rup_' substitute • nen 60,000 

rupees '.' 
Sir I could feel that the Honourl&ble Memb~rs of this House are consider-

ing t ~ fact that the financial position of the Government has already been 
weakened to the extent of ten crores of rupees. But I must say that the Gov-
ernment will have to make its own arrangements for non-votable items and we 
are here concerlled and we are in duty bound, so to speak, to supply funds only 
for the votable items. But I do not put that argument forward. So far as 
members of the. j()int Hindu family arEl concerned-there can be no joint 
Hindu family unless there are at least two members-the Government, has / 
already proposed that up to the next Rs. 25,000 there should be no super-tax. 
My humble propof;ition is that there should be no super-tax up to another 
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rupees has opened before us, and the further progress of Government.is therefore-
checked untill some means ca.n be found of bridging over that gap in some-
way or the other. The motion for amending the Paper CurrellCY Act, which 
I am asking the House to accept, will have the effect of giTing to Govern-
ment revenues to the extent of over 4 crores of rupees, wherewith they can 
meet the overdrafts of the current official year, and over three crores of 
rupees of revenue to take the p1a.ce of a portion of those revenues which a 
majority of this House have refused to grant to Government. My objects 
in putting forward this proposal are two. Firstly, to afford Government 
the means wherewith to carry on the administration, and secondly-aiJd this is· 
very important- to safeguard the general financial position during the coming 
year, which in my opinion will be very seriously jeopardised if an! effort, 
such as foreshadowed in the Honourable the Finance Member's opening 
Budget speech, be made to deflect the Paper Currency to anything like the-
extent suggested. , 

N ow, transfers between the cash balances and reserves of Government in 
England and in this country are often a matter of very great mystery to the 
public. Indeed so mysterious that I am not surprised that some people refer 
to them as ' manipulations' of doubtful propriety, or that others sometimes 
hint that a proposal such as that I am now making to you implies a queer 
financial outlook almost verging on moral obliquity. For the sake of my own 
financial reputation, therefore, and perhaps also for that of the Honourable 
Member opposite to me-the Finance Member-who may conceivably find 
my proposal acceptable, it may be 'just as well if I explain the exact meaning 
and significance of the motio~ which I have put before the House. 

First of all, I would ask the House to recall some of the Honourable 
Finance Member's words when first. introducing this Budget. He told us 
that during the four years ending on the 31st of this month our expenditure 
had exceeded our income by 90 crores of rupees. This deficit has been met 
in part by watering the currency, that is by putting in I. O. Uo's to the 
extent of almost ten crores a year. Now, I have frequently explained that 
these continuou!' inflations of the Paper Currency (which has increased from 
about 70 crores before the war to over 170 crores now) have had the effect 
of inflating prices. It stands to reason that, if the volume of money 
in the hands of the public is enormously increased, the purchasing power 
of the public is also enormously increased, and the value or purchlLPing 
power of money diminishes. As every Member of this House knows, prices 
have risen by more tban twice of those of pre-war days. And here we have 
one o~ the root causes of all our difficulties, one of the causes wliich explains' 
why the expenditure of Government always appears t.o be going up, and 
why eur deficits grow each year greater and greater. 

N ow that Government and this House have once more rejected the 
possibiJity of obtaining a substantial revenue and also of steadying exchange 
by means of an import duty on silver,-a rejection that I may say, in my 
opinion, ill in the nature of a step in the direction of financial suicide 
(for this reason, that an import duty on silver without a bounty on export 
would keep the rupee from sinking as low as it can otherwise fall, whiu.t an 
import duty with a bounty wouJd prevent a rupee from rising too severely), 
as things are at present, I see at this moment nothing to prevent the sterling 
value of the rupee sinking to the neighbourhood of its sterling equivalent 11& 



THE INDIAN FINANCE BILL. 8589 

mere metal. If this ca.la.mity occur-and I must say that both in this respect; 
and with regard to the exchange fiasco of the last two years Government have-
been fairly forewarned,-then the Finance Member will find his next Budget 
burdened by still yet another 10 crores deficit-loss iu exchange, etc. There-
fore I urge that it is of the very greatest importauce that we should now find 
means for bridging the financial chasm which has opened and which may very 
well open still further before us. 

I mentioned just now that our paper currency has alrea.dy been expanded 
by I. O. U. issues during: the last four years of nearly 37 crores of rnpees. 
Government, when compelled to make these iS8ues, fully recognised the· draw-
backs and the dlUlgers of this makeshift type of finance, and the Honourable 
the Finance Member himself in September, 1920, went so far 8.1! to introduce 
a special clause into the Paper Currency Act providing that the interest on the-
paper currency securities should he applied not to revenue but to the deflation 
of the paper currency, that is to the repayment of Government's I. O. U.'8 
against which paper currency had been issued at moments of emergency. 

The Honolltable the Finance Member went even further. He promised 
that, when the Gold Standard Reserve amounted to over 40 millions sterling 
he would utilise the interest from the Gold Standard Reserve securities also 
to repay his I. O. U's and so destroy some further portion of this mass 
of paper currency which has inflated prices. So, it will be seen that 
Government have fully recognised the desirability of deflating the (:nrrencY 

.IJ.S expeditiously as possible. And, if the total deflations contemplated were 
no more than those provided for by the Paper Currency Act, I myself shouM 
hesitate to venture to suggest any deviation from the spirit of the Act to 
this House. But there is another problem-an altogether different problem-
involved. If Honourable Member will turn to another· portion of the-
Honourable the Finance Member's speech when introducing his Budget a 
few weeks ago, they will find that there is the problem of putting the-
Secretary of State in funds in Englan4. Now, it is estimated that taking 
into consideration the amount which the Secretary of State will have to 
pay for the purchase of railway and other materials this year, and including 
the Home Charges, the Secretary of State will have to payout over ~ 
millions sterling. Out of that 52 millions sterling it is not anticipated that 
the Secretary of S1ate can hope to borrow more than about 17 millions 
sterling. So that, in the ordinary course of events, he wollld have to draw 
upon India, that is, sell Council Bills for the great bulk of the balance ; 
he may make some recoveries from the Home Government-money due to 
India-to credit the account. Now, there is uopossibility in present 
circumstances of his being able to draw on India for an enormous Sum, so 
that he will have to make use of such Reserves belonging to the Govern-
ment of India. as he has at hand. Now, if Honourable Members will 
look at the Paper Currency Statement last published, they will see that about 
4 millions st.f'rling worth of securities a.re ¥ow being held in London; an ~ 

. if they will look at the last published Return of the Gold Standard Reser e~ 
they will see that over 40 millions sterling worth of securities are now lying 
in London. So that there i, a way by which the Secretary of -State can 
put himself in funds. He can sell a portion of these securities, and utilise the 
money for buying the railway material, and so forth, that we require. 
But, if that is doue, it becomes necessary for the Government of India to 
~  au equivalent amount-take it from their CUll'P.llt revenues and put 

c 2 
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it into the Gold Standard Reserve or into the Paper Currency Reserve on this 
side. Now, what will happen? At the present moment there are about 
24 crores worth of gold in the Paper Currency Reserve in this country. No If, 
if that gold be taken out as the result of the Secretary of State selling secu-
rities on the other side, if that gold be taken out of the Paper Currency 
Reserve and put into the Gold Standard Reserve here in India in place of 
securities which the e re~ry of State may nave to sell in London, then, 
Under the Paper Currency Act, the Government of India must cancel an 
equivalent amount of notes. So, here you see how a restriction, or deflation 
of our Paper Currency will come about to the extent that the Secretary of 
State utilises funds on the other side. In the Honourable the Finance 
Member's opening Budget speech this deflation altogether was estimated to 
come to 33 crores of rupees. Now, the whole of our Paper Currency totals 
about 170 crores, and I ask this House, does anybody suppose that it .would 
be possible out of a total Paper Currency of I? 0 crores to cancel SS crores? 
Of course a deflation to that extent is quite impracticable. It would produce 
so serious a financial crisis as to bring all commerce and trade to a stand-
still. 

I should here like to say a word or two about deflation. When Governments 
find that the amount of paper currency which they have put into circulation 
is so large as to produce a great advance in prices and create economic and 
commercial trouble, and produce social and political unrest (such as strikes and 
so forth, owing to the prices constantly rising), then they begin to tum their 
attention seriously to the problem of deflation. During the last few years 
every country has dangerously inflated its currency,-America, England 
France, Italy, Germany, Austria, etc.-all through the war, and those conntries 
have been studying how they can best deflate their currencies. America, being 
a very business-like na.tion, was perhaps the first to take the matter seriously in 
hand. There are two things yon can do. You can raise the Bank rate, thereby 
making money very dear, thus checking speculation and over-trading, 
and you can collect extra taxation and with the proceeds cancel some of the 
excessive paper money in circnla.tion. Both those ways have heen tried and 
without going into a lengthy history of what has happened in every country, _ 
I should like to give this Honse a couple of t'xtracts from Professor Cassel's 
important Memorandum which was laid before the Financial Section of the 
League of Nations last September. Professor Cassel-one of the first economic 
authorities in the world-points out that a too sudden deflation of the currency 
must produce a rapid lowering" of prices that may result in chaos. It will 
benumb all commercial enterprise, it will check industrial a.ctivety, it will 
depress commercial eBorts and it will lessen the volnme of production. Pro-
fessor Cassel's own words are: ~ 

• The prospect of a long period of falling JIlicee is mOlt likely to kill inchutrial enterprise 
-and the very apirit of economic progress. • 

Now, in the case of America, this is what has happened according to 
Professor Cassel: • 

• The effects of a too sudden delation in the caae of the United States have been rather 
]l&niciolU .. The steady reduction of prices hal made it impossible in a great many caBes 
to pay back money borrowed at a time when prices were highll1'. Thus, a large a.mount of 

• what is called frozen credit has been created. The liquidity and even the ultimate soh-encr 
~f smaller banks have thereby been impaired. Farther restrictions of eredit have followed 
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with the result that prices have been forced down still more and fresh amount. of frozen 
credit have been created. The procesl of deftation has mdently in thi, cue led to a vicious 
circle from which it 888m, extremely difficult to 8ICape. ' 
(.J r oi~: 'What publication is that?') This is the Memorandum placed 
by Professor Cassel before the Financial Section of the League of Nations 
last September. (.J rowe: 'Page?') I will afterwards give the Honourable 
Member all details. Further, I should like to remind the House that the 
fall in prices during the last year has been very great,-Professor Cassel des-: 
cribes it!s : 

• Perhaps more violent. than any other in the economic hi.tory of the world.' 

His conclusion is as follows: 
• The world's work haa been brought to a ltancI.ti1l to a clegree that we have never 

witn8lsed befOI'So Unemployment haa risen to alarming figures, parlicrdarly i" CtnIfltrit18 
tDAere ,A, policy of dfllatioll Aa, betm applied mo.t ,1fI&r,ly.' 

I think that is quite enough for me to put forward to emphasize and prove 
my point that a deflation of the Indian currency nex.t year by anything like 
83 crores is unthinkable. 

Now, I hope the House can understand the exact points of my motion. 
Whilst you cannot deflate the Indian currency by 83 crores in one year, there 
is, of course, no reason why Government should not attempt to deflate it to a 
moderate degree and, this they will have to do in order to give the Secretary 
of State all the money that he requires for Home charges and Railway pur-
chases, etc; therefore, it is not necessary by legislation to f«;lrce Government to 
utilise a further three or four crores per annum for that purpose. There is a 
very large margin of deflation which must take p1aee in any case quite apart 
from this statutory deflation. Therefore, I urge upon this House the amend-
ment of the Pa.per Currency Act so as to permit of this 6 or 7 crore8, which is 
only a small part of the coming deflation, to be otherwise utilised, and with 
the further object which I have in mind of providing Government with some 
small amount of revenue-over four crores in the year now closing, and per-
haps 8 to 4 crores ne~t year -to take the place of a portion of that revenue 
which has been hacked out of the Honourable Member's Budget by the axes 
of the Democratics and the National Parties. 

And, in conclusion, I would appeal to the Honourable the Finance Mem-
ber to reconsider his promise to utilise the interest on the Gold Standard 
Jteserve SeCurities for the purpose of cancelling Paper Currency. I would ask 
him to reconsider that promise and to think whether the eJigencies of the 
present situation would not permit him to utilise that interest also as well as 
the interest on the Paper Currency securities as revenue during this and the 
forthcoming year. I commend my motion to the House. (Hear, hear.) 

May I have your permission, Sir, to add that my proposal receives the 
unqualified support of the Bombay Chamber of Commerce and also of the 
Karachi Chamber of Commerce. I have received telegrams to that effect. 
The latter Chg.mber would have much preferred to obtain further revenue b;r 
a stiff import duty on silver, but in the absence of that, they will accept this 
proposal. 

IIr. J. N. lIukherjee (Calcutta Suburbs: Non-Muhammadan Urban): 
May I ask the Honourable Member from Bombay whether he has received a 
Teprea;entation over the signature of Mr. Thakurdas, also an appendix. to it, 
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which criticises the proposal of the Honourable Sir Malcolm Hailey contained 
in his Budget speech as to deflation of currency and as to what he proposes to 
do in the matter, although he has worded his proposal in very cautious terms? 
On the .Bombay side, I believe, people represented by the gentleman I have 
named find fault with_him. May I take it that Bombay opinion is not unani-
mous on the subject? . 

Ir. Ianmohandas Ramji (The Indian Merchants' CLamber and Bureau: 
Indian Commerce): Sir, I rise to support the motion brought forward 
by my friend from Karachi. The Indian Merchants' Chamber also favours 
this idea. Although it means certain facilities, it is intended to avoid 
certain disastrous effects on the financial position of the country. Therefore, 
the Indian merchants also support this view, and I have great pleasure in 
supporting this proposition. 

The Honourable Sir Ialcolm Hailey: Sir Montagu Webb in putting 
this proposal forward is able to quote the support of speakers in this 
Assembly during the past month, and his motion has also commended itself 
to many thinkers outside the House. I do not know whetqer the House would 
desire that I should this afternoon make any very wide survey of the question 
which is of a somewhat technical nature, or whether I should go at all deeply 
into the previous history of the case. But it is a matter of so much import-
ance to us, and one in which our action is likely to be the subject of comment 
in the outside world; I think therefore it would be well if I stated clearly 
our own standpoint in the matter. I do not wish to go here into the theory 
which should regulate the constitution of a Paper Currency Reserve. It will, 
I think, be sufficient if I say that putting the matter only on the most 
practical grounds, it is necessary that our Indian Paper Currency Reserve 
should be so constituted, firstly, that we may at all times be able to supply 
freely the necessary metal to cash our own notes; secondly, that we may 
always have a sufficient supply of that metal to meet the demands of the 
country for moving its great grain crops and the like j and I will add a 
third requirement, namely, that apart from any question of the strength of 
the metal reserve and the precautions which are necessary to secure its 
adequency, we should at all times avoid issuing notes against unbacked 
se<:11rities to such an extent as may have that undesirable result to which Sir 
Montagu Webb pointed, namely. the inflation of prices. I put this forward 
not as a complete statement of the case but merely as emphasising its 
essentials. . 

Now, before the war we had a. note issue of about 65i crores of rupees, and 
we have obtained from the Legislature permiSEien to hold 14 crores of rupees 
as security against that issue. During the war the previous arrangements in 
regard to our Paper Currency Reserve could not be maintained; we had to make 
very large issues of notes to finance purchases made on behalf of the Home 
Government, and were IlIlable to obtain the metal necessary to maintain the 
old ratio. By a series of temporary Acts we obtained authority from the Legis-
lature to issue notes against securities to an amount finallY' totallinO' 120 
crores. Very naturally when the war ended we found, as Sir Montagu "'Webb 
has said, that that position was an unsound one, and we took the first occasion 
possible to put our pap~r currency legislation on a proper ba..qs. My retrospect 
has shown that under the old a.rrangement we used to come to the Lelris-
lature from time to time to obtain authority to issue notes against a de6:ite 
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amount of securities. That did not directly bind us to keep any definite 
proporti~n of metal against our note issue j that at all events was the case when 
the amount of securities grew so large as was the case at the end of the war. 
When the time came to consider putting our paper currency legislation on 
& proper basis, we I!uggested to the Legislature a different procedure, namely, 
that we should aim at holding as a permanent arrangement 50 per cent. of. 
metal in our reserve. The rest of the issue was of course to be backed by 
securities. T ~ best. securities you can get for. that purpose are naturally 
securities held in England 011 short terms, because you (!an immediately con'l('ert 
those into metal. Securities of this class, therefore, were to be unlimited, and 
we were to hold only some 20 crores of securities in India, of which only U 
would be self-created securities. Those were to be our permanent arrange-
ments, and the Legislature accepted our proposals. But in the condition in 
.. hich we found o~lrliel es in 1920, we could not hope to attiain at once to 

3P.H. arrangements so ideal. We held indeed at the time a sufficient 
amount of metal to give us very nearly 50 per cent. backing to 

our note issues: it was our securities which were wrongly constituted. We had 
about 82 crores worth of securities, but of these 67 were Indian securities and 59 
were self-created securities. It was clear to us at the time that it would be many 
years before we could work up to that proportion of securities (as between English 
and Indian) which we looked forward to realising under our permanent arrange-
ments. We had, therefore, to consider the machinery by which we should 
work to this figure j the method has been described by Sir Montagu Webb, 
namely, we· undertook to utilise the whole of the interest on our securities for 
the purpose of cancelling unbacked notes. That would mean at the same time 
the cancdlation of self-created securities. The appropriation of interest would 
be a charge on revenue. I do not refer for the minute to the other steps which 
we undertook to carry out because they are not strictly germane to the 
motion which Sir Montagu Webb has placed before the House. That then 
was what we set ourselves to do, and we embodied the undertaking ill what 
may be described as the 'temporary' section of our Paper Currency Act 
(section 18). I think that everyone agreed at the time that this 
was a healthy and a sound piece of legislation. I am not going 80 fa\" 
as to say that we would ourselves subscribe to the impression which I 
think the House may have gathered from Sir Montagu Webb's opening 
remarks, that we had dangerously inflated our currency. It is true that we 
had a large amount of unbacked note-issue j I am not prepared to admit 
that that amounted to a dangerous inflation. The extent of the harm done by 
the creation of money by operation of this nature depends of course not only 
-on the quantity of money created but on the velocity of its circulation: and 
it is not to my mind legitimate to take a strictly European analogy here, 
for the velocity of circulation in India. is far less than that which obtains in 
Europe. But the best proof is perhaps a practical one j we have more than 
-once set ourselves to deflate the note-issue and have experienced at times the 
greatest difficulty in doing so j it has been very difficult to take money off 
the market without inducing undue stringency j and that at allevents would 
'Seem to indicaJ;e that the money market does not really suffer from any 
:serious inflation as the result of action taken by us. That, however, is only 
said in passing. The fact remains that we had definitely set ourselves gra. u~ 
:ally to deflate our currency by cancelling unbacked notes by the methods which 
I have described to the House. .But though at the time this seemed not only a 
proper but a possible course, although tha:t course, I think, won us a great deal 
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of credit in Europe where at the time deflationist views were altogether ill) 
the ascendant, yet our policy has proved difficult to carry out in practice. 
Bad we been in the fortunate position of working to a revenue surplus, there-
'Would have been no insuperable difficulty. As it is, working as we are to a 
deficit, it will be clear to the House that we are not really, if we carry out the-
Statu:te, appropriating from revenue for the cancellation of our surplus note-
issue ; we are really only borrowing money on Treasury Bills for the purpose~ 
and the process is therefore to a certain extent illusory. That, Sir, is the-
case, and even when we were preparing the Budget that aspect of the question 
was of course present to our minds. I think the House will understand, 
however, that Government rightly felt some scmples at initiating a proposal of' 
this nature itself. We had bound ourselves by Statute and of our own motion 
to get our currency arrangements on a permanent basis by the measureS" 
which I have described. Further, if Government itself had initiated such a 
proposal, its attitude might have been regarded in the money markets, not only 
of India but outside, with something of suspicion. We have, however, now 

.. had evidence that in India at all events the great bulk of monied men do not 
seem to regard the proposal as a dangerous one. As for Europe, it is too early 
perhaps to say what will be the effect if we ,take such action. But we may 
perhaps hope that financiers in Europe will look rather at the general conditioDl 
of our Paper Currency Reserve than at the fact that we are temporairly suspend-
ing the provisions of the Paper Currency Act. They will, I hope, be attracted 
rather to the fact that our metal backing is no less than 59 per cent. even. 
if our gold is assessed on the two-shilling basis ; if it were assessed on. 
market prices to-day, the backing would amount to about 66 per cent .. 
There is reason to hope, therefore, that if this step is taken it will not be-
viewed askance by the money markets in Europe. The attitude of those-
markets is of primary importance to us ; we have to raise large sterling loans,. 
and the rate of interest which we have to pay on those loans has an important 
influence on our revenue position. There is a fuither fact, Sir; I need not 
refer to it at length because Sir Montagu Webb has already dealt with it. As-
I pointed out on March 1st, and as he has further explained to-day, we have tc, 
carry out a considerable quantity of deflation, in any case this year, in order to-
keep the Secretary of State in funds; we shaH deflate at our own time and 1-
hope at the time most suitable to the market for that purpose; and there is in. 
any case therefore no very strong ground for deflating under the conditions 
laid down by the Statute. For ·this reason, therefore, Sir, considering that 
the step has received the support of financial authorities here and that in any 
case we are bound to carry out a certain amount of deflation to keep the-
Secretary of State in funds, I think that we may be well advised to accept thi8 
motion. Its exact effect wIll be to give us in the coming year not 4 crores as-
Sir Montagu Webb said, but 808 lakhs. In referring to 400 lakhs, he was, I 
think, quoting the amount by which the deficit of the current year will be-
reduced. 

One final point. Sir Montagu Webb has asked us to reconsider the-
attitude wbich we adopted a few days ago on the subject of the Gold Standard 
Reserve. Sir, I did not dwell at any great length on the matter then, because-
it did not strictly arise on any motion before the House; it does not strictly 
arise here to-day, fOJ: it lies of course outside the purview of this particular 
motion. I find it difficult, however, to modify the a.ttitude which I took 
up then. No doubt there are other Membt:rs of the House who will adel 
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their own arguments to those used by Sir Montagu Webb and attempt 
to hearten UB towards taking a step which we should regard with some 
suspicion and with a certain amount of dislike. H they can do so, Sir, we 
shall be perfectly willing to hear them, but I cannot at this stage say whet.her 
we should be perfectly willing to comply with their desires. 

Rao Bahadur T. Rangachariar: Whatwill be the financial effect if 
that proposal ill accepted? 

The Honourable Sir lIalcolm Hailey: Is it the pr')posal of taking 
interest from the Gold Standard Reserve? . 

Rao Bahadur T. Rangachariar: Yes, Sir. 
The Honourable Sir .alcolm Hailey: That act of spoliation would 

give us 3 crores. 
Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban) : 

Sir, I desire to give this motion every support, and my work in this 
connection started under unfavourable auspices at a very early stage is: 
rendered easy by the reasonable, if not absolutely modified attitude of the-
Honourable the FinanCe Member. I happened to bring this question before-
tbe Assembly and the Honourable the Finance Member some time· 
ago. Legal difficulties in connection with the working expenses of the-
manufacture of notes, whicJ:i I submitted should be deducted from profit 
under the existing Act, were pointed out which did weigh with us. I am very 
glad that a bold step has been taken by Sir Mon~  Webb to meet the-
situation and to have the law amended in the exigencies of the case. 

My Honourable friend, Mr. Mukherjee, referred to some divided opinion. 
in Bombay. When was there a time, Sir, when on a money question tha.t 
Bombay was not divided from different points of view. (A voice: 'It is not 
divided!) I am glad to hear this assurance from Bombay Members. Mr_ 
Mukherjee referred to a representation from same quarters indicating such. 
a difference o( view, but that ought not to Weigh with us. Such a 
representation has its value only as indicating the other point of view_ 
I think, Sir, the attitude which has heen taken up by the Honourable-
Sir MalcGlm Hailey is the right one for Government to take. The Govern-
ment has put forward and given effect to what they consider to be the right. 
and sound position to take, parti<:ularly from the point of view of the· 
outside financial world with which we have and must have so much 
to do. I do not propose to put it any higher for the present. H W&-
are obliged to ask the Government to revise their poliey, that ought to count 
as a vote of confidence, if one was necessary, in their policy. We request them 
to revise the policy affecting a period not later than 1923. One cannot 
anticipate what will happen in 1928, but we hope we shall be able to tide 
over difficulties. Till then this appropriation is needed and should be· 
sanctioned. With rega.rd to the windfall that Sir Mon~  Webb hopes for, I 
would remind him that there are the working expenses of the currency notes. 
operation which I submitted and do submit ou?,ht to come out of the profits: 
though the deliberate use of the word 'interest in the Act interfered with 
the acceptance of my proposal. That is where we really started the debate· 
and those costs ought to be a110wed for, due allowance will have to be made 
for that in the first instance, and then the residue will come to the revenue-
proper, which is about all that we can expect. 
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Sir Vithaldas Thackersey: Sir, Now that the proposition of my 
Honourable friend, Sir Montagu Webb, has been accepted by the Honour-
able. the Finance Member, I have very little to say with regard to 
·that part of the amendment which provides for the temporary cal"rying of 
. the interest on the investment securities to revenue. But, Sir, there is one 
.point on which the Honourable Sir Malcolm Hailey still insists. He has 
informed us that Government, in spite of our repeated l'eqnests and argu-
ments, are not yet convinced about the utilisation of the 3 crores of rupees 
from the Gold Standard -Reserve in excess of 40 million ponnds. We 
were told the other day that all the various Chambers of Commerce 
:and commercial communities were combined in protesting against Govern-
ment utilising the Gold Standard Reserve for any other purpose than 
-the one for which it was intended. But, Sir, what was the position then, 
;and what is the pofition now? At that time the Gold Standard Reserve 
was intended to be utilised for the purpose of steadying our Exchange. 
Now we have got our 40 million pounds in the Reserve. Weare not 
utilising a single farthing from it for thE: pnrpose for which it was meant 
·to be utilised. I do not say that Government are wrong in not utilising 
-that amount, because even if they utilised the whole of the 40 million pounds, 
they wt1l still not be able to steady the Exchange. But what we maintain is 
-this. Government declared their policy that any amount in excess of 40 ~ 
million pounds would be credited to Paper Currency Reserve when their re-
-valued their gold at Rs. 10 a pound. The gold itself is valued at more tban 
Rs. 15 a pound. Therefore, you do not require to take these crores of rupees 

-to the Paper Currency Reserve. You do not immediately require this amount 
;in the Gold Standard Reserve, because you are not utilising the Gold Standal'Cl 
Re!>erve for the purpose for which it was intended, and therefore I think it 
would be pedectly justifiable as a temporary measure to utilise it for revenue 
purposes. When we have the Currency problems put on a sound footing, 
and when the Gold Standard Reserve is to be utilised for the purpose for which 
it was intended, I daresay the question will be decided then on its own 
merits. .... 

Rao Bahadur T. Rangachariar: Sir, Both my Honourable friends. Sir 
l!ontagu Webb and Sir Vitha.ldas Thackersey, have approached this ques-
tIon from the point of view of merchants, from the point of view perhaps of 
practical men, and from the point of view of financiers. I propose to ap-
proach this question from the point of view of a politicillD, who has got 
,some aim in view and who wants to accomplish that aim. The object 
with which the Democratic Party started discussing this Budget was to 
:bring pressure upon Government to reduce theil' military expenditllre and 
their extravagance in other departments. How do we stand to-day after our 
-efforts? We began, Sir, with a delicit of 2'71 according to the Gov-
ernment Budget, and by cutting down the taxation proposals to 9'56, we 
increased the deficit by 12'27. Having done that we cut down the 
Demands 'by a sum of 95 lakhs, and. therefore, we reduced the deficit to 
11'32. Now, Sir, what is the object of this proposal? This proposal has a. 
two-sided move. One is to transfer the interest pn the Paper Currency 
Reserve, and the ot ~r to encourage-I forget the epithet used 1y the Honour:-
able the Finance Member- (A 1,oice : 'spoliation») the' spoliation,' 1 be-
lieve that was the term .used, of the ~ Cl'ores from the Gold Standard Reserve, 
which means reducing the deficit to 5'29. I say it is quite opposed-with due 
respect to my Honoura.ble friend, Sir Vithaldas Tkackersey, behind me-it is 
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-quite opposed to the principle with which we began onr ~et operations.. 
.sir, I do not want to hide my thoughts. I never do. That is our object. We 
think that this country cannot bear the financial burden due to this JDilitary 
-extravIloeO'8oIlce. We want at once and now ~  for ever that the matter should 
.be investiga.ged completely and this burden should be removed, so that Lord 
Meston's figure of at least 43 crores should be reached. But this process of-
making a present in this dubious fashion of unsettling the deliberate legis-
:]ative Act of only 18 months or two years ago, to do a thing which, accord-
inO' to the Honourable the Finance Member, is a matter of grave doubt and 
su~pi ion  to encourage the Government to do an act of spoliation so that 
:they may say afterwards, 'Look at it. We have balanced our Budget', that 
is not the way in which we want to balance the Budgtlt. We want to have 
-the Budget balanced by, reducing the expenditure, so that it may compare 
1avourably with the 1'evenue, not by increasing the revenue so that it may 
.compare favourably with the expenditnre. Therefore, Sir, having regard to 
the declared object of my party, I am sorry I have to oppose my Honourable 
:friend's motion, though I am sorry to say that I am not able to oppose it 
-on its merits. But on this solid ground I oppose it. 

Ir. J. N. Kukherjee: Sir, I feel very grateful to Sir Montagn Webb 
'for having raised this question, because I myself was trying to solve it in the 
way he has suggested. I thought until very recently that the proposal placed 
'before the House by Sir Montagn Webb afforded telnporary solution, but 
ihaving met with different currents of opinion from different sides, I am 
inclined to think that the position of caution taken up by Sir Malcolm Hailey 
is the right one. This question has come in as a sort of side issue. Weare 
going to amend an existing statute, namely the Paper Currency Act, and the 
.amendment has been sprung not only upon the Assembly but upon the country 
cat large without adequate warning. We have had no opinion upon this point 
-from the different parts of the country which might enable this Assembly and 
-the Honourable the Finance Member to come to a satisfactory decision. There- .-
-fore, I support rather the Government view of the matter, if I understand it 
.correctly, namely, proceeding with caution in a matter like this regardless of 
the political aspect of the question, which has been p1ared before us by my 
'friend, Ra.o Bahadur Ranga.chariar. If we had the opinion of the country 
Wore us we would be able to solve it in a way which would he satisfactory, 
:and we would then know with certainty whether the remady suggested would 
·on the whole go to benefit our finances. Therefore, Sir, I submit it will be 
,1'8.ther too hasty an act on the part of the House to go into a matter of such 
great imporlance without adequate consideration. This question need not be 
-decided in a huny. I, therefore, support the Government Benches on this 
point, if I rightly understand their attitude in this matter, namely, of cautious 
:procedure. 

Jlunshi Iswar Saran (Cities of the United Proviuces: Non-Muham-
'madan, Urban) : Sir, it is very refreshing that my friend, Mr. Rangacharia.r, 
says that he will stick to principles and speaks against the practical men 
who have supported Sir Montagu Webb. It was only yesterday that he 
·talked as a practical man himself and brushed aside and poured ridicule on 
:all considerations of principle, but I am very glad that he has seen the error 
-of his position yesterday and has come back to the right path. I congra.-
tulate him and the Democratic Party on his return to sanity, to political 
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rectitude, and to high principles. For the reasons which he has given .. 
I shall also have the pleasure of going into the lobby with him. 

Sir P. S. Sivaswamy Aiyer (Tanjore cum Trichinopoly: Non-Muham-
mandan, Rural): Sir, I have great pleasure in supporting the motion which has 
been moved by my Honourable friend, Sir Montagu Webb. Upon the ques-
tion of the reduction -of expenditure, upon the question of the avoidance of 
taxation as much as possible, I do not think that there is any difference of 
opinion in this House. Weare all equally keen about retrenchment of 
expenditure, civil and military. Weare all equally anxious to reduce 
t,he burden of taxation that may have to be imposed upon the people in 
consequence of the financial necessities of the Government. In so far as the 
latter object of reducing the burden of taxation is concerned, I think we 
have succeeded in our endeavours to a very considerable extent. We have 
cut down the taxation proposals of the Government by a sum of about Rs. 9l 
crores, and we have also expreBSed our desire to the Government that they 
should go about the task of retrenchment not in a leisurely spirit but in 
right earnest at as early an opportunity as possible, and the Government 
have expressed their willingness to proceed about that task as quickly as 
they can. Now, Sir, my Honourable friend, Mr. Rangachariar, expressfd bis 
dislike of this motion on tbe ground that it may give the Government more 
money, more resources, to play with, and that it may to some extent reduce 
the preBBUre which is intended to be applied to them to bring about the object 
of retrenchment. Sir, my friend, Mr. Bangachariar, claims to be a practical 
politician. In my own humble way I claim also to be a practical man, if not 
a practical politician. 'While I think that expeuditure ought to be reduced, 
1 do not know whether, as practical men, we should be justified in considering 
it possible for the Government straightaway to effect retrenchmentto-morrow. 
We have all pointed out various directions in which retrenchment may be 
made. Are we justified in saying that the Government should at once carry 
out our various suggestions and proposals to-morrow without an examination 
of the merits of those proposals, without an examination of the justice 01' 
injustice that may be involved in carrying out those proposals and without 
examining the question how far the efficiency of the services mayor may not 
be impaired? While I desire retrenchment as keenly as any Member of 
this House, I do not desire that retrenchment should be carried out 
recklessly and inconsiderately, without an examination of the merits of 
the case by a body of competent experts. 'lhat has been the motive 
animating me and, if I may say so, animating the membPrs of my 
party. We wish Government to take up this task at once, and they have 
announced their intention of appointing a strong and authoritative Retrench-
ment Committee. I hope they ",ill be able to get hold of some at least of 
those eminent gentlemen who have distinguished themselves by proposing 
l'ttrenchments of a drastic character in the expenditure of the Home Govern-
ment, and I hope they will also succeed in get.ting expelts who will command! 
the confidence of this country and of all shades of opinion." Recognising, 
therefore, as I do, that it will not be practical politics to insist upon a reduc-
tion to-morrow, or the day after, of expenditure in all the directions we have 
indicated, satisfied as we are that we have to a very considerable extent reduceO 
the burden of taxation, I do not think we shall be justified in proceeding 
further and leaving the Government to welter in bankruptcy. 
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We feel that His Majesty's Government m1J8fi be carried on, to use a 
familiar phrase, and we think that the amount of the uncovered deficit which 
should be left by way of applying the stimulus to the Government to set 
about retrenchment need not necessarily be the whole amount of this 9l crores 
but that it is sufficient to leave a smaller amount, and we feel that we can 
safely place reliance on the repeat.ed assnranc:es of the Honourable the Finance 
Minister and upon his 60na fiiJel. With these words I support the motion 
of my Honourable friend, Sir Montagu Webb. 

Dr. H. 8. Gour: I rise to a point of order. I wish to dra.w your atten-
tion to certain rules in the Standing Orders at page 22. Honoura.ble Members 
will see that the original Finance Bill, as introduced by the Government, did 
not contemplate any amendment of the Indian Paper Currency Act. That is 
the tirst fact which we should not lose sight of. The second fact is that this 
motion of my friend, Sir Montagu Webb, is a motion for the amendment not 
of the Finance Bill but of an independent Act, the Indian Paper Currency 
Act. It is, therefore, in the nature of a Bill to amend a substantive existing 
Act of the Indian Legislature. An amendment introduced by a private 
Member is not in order under rule 64, sub-clause 4, at page 21. 
I may point out, Sir, that I have been myself a victim of this rule, 
and, therefore, it has been brought vividly to my mind. When I drafted and 
sent to the Legislative Department the Hindu Coparceners' Liability Bill, 
which is down for further progress to-da.y, the Governor General in 
Council had sa.nctioned the introduction of that Bill for a certain date, 
and the Government were ple30sed to a.llot to me a portion .of a. day 
witbin thirty da.ys for its introduction. You, Sir, ruled that it could not be done 
and tha.t the rule was rigid and could not be altered. The result was tha.t I had 
to defer the introduction of the Bill till the month's notice had e:xpired. Now, 
I apply that principle to my friend's Bill to-day. It cannot come up as an 
amendment to the Finance Bill. It is not an amendment to ths. Finance Bill. 
Is it an amending Bill intended to amend the Indian Paper C1ll'rency Act? 
As such, my friend should have given thirty days' notice, and, as that cannot 
be dispensed with or waived, my Honourable friend's Resolution is out of order. 
I say nothing on the merits of the case. 

lItr. President: The Hononrable Member wishes to raise a point of 
-order that it is out of order now. He suggests that it is, in the first pla.ce, 
.out of order because it is an amendment of the Paper Currency Act. 

Dr. H. 8. Gour ~ It amounts to a new Bill. 
lItr. President: Clauses 2, 8, 4, 5, 6,7 and 8 of this Bill, all folll)w exactly 

.the same procedure. They are all amendments to existing Acts. This Bill 
will be known by a short title, nameb'. the Finance Act. If we carry the new 
.elause standing in the name of Sir Montagu Webb, we should. only have to 
amend the title of the Bill, a. proceeding which is within the power of this 
House. 

Dr.H. 8. 110m: I beg most respectfully to submit that if Sir Monta!rn. 
Webb or myself wanted to amen.d a section or chapter of the Indiau Pe;'" 

.co(ie"and said, after clause 7 of the Finance Bill, repea.l Chapter 8:j of tho 
Code of Criminal Procedure, or Chapter 17 of the Indian 'Penal Co ·~  I should 

.be ruled utterly out of order, a.nd I submit that Sir Monta.gu Webb stands 
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on no higher ground. The Government were entitled in the Finance Bill to. 
amend any of the Acts not inconsistent with their Preamble. 

Ir. President: The H ononrable Member is suggesting that Sir Montagu 
Webb has introduced a Bill. He has done nothing of the kind. 

Dr. H. S. GOUT: I think I am perfectly conscious of. that fact and I 
said so. I said that Sir Montagu Webb is either introducing an amendment. 
to the Finance Bill, which he cannot do, or that, if it be regarded as an 
amending Bill, that too is equally impossible. I put Sir Montagu Webb-
on the horns of a terrible dilemma. He cannot escape it. If it is an 
amendment, it is out of order, be.<:ause the amendment can only be to 
the Finance Bill, and the Finance Bill does not refer to the Indian Paper 
Currency Act. Consequently, there cannot be any amendment to the Finance-
Bill which purports to amend the Indian Paper Currency Act. 'l'hat is my 
answer to the first poiDt. I took a somewhat liberal view of Sir Montagu 
Webb's motion and said that, even supposing for the sake of argument that it 
might be on~i ere  as an independent Bill, in that case thirty days' notice was 
required and, therefore, it was out of order. I give my Honourable friend the 
choice of the two evils. If he wishes to move it as an amendment, it is out of 
order. If he wishes to move it as a Bill, it is equally out of order. He can-
not bring himself within the purview of the Standing Orders and the rnles~ 
either by calling it an amendment or by calling it an amending Bill. In 
either case he is out of order. As regards the point that the Finance Bill 
mentions certain Acts and seeks to amend them, well, the Government can 
introduce without notice any amendments to any existing law, not inconsistent. 
with their main purpose. The limitation is not a limitation placed upon 
the power of the Government. The limitation is placed upon the power of a 
private Member. Sir, it is perfectly obvious that an amendment cannot extend 
or enlarge the scope of the Bill by introducing therein foreign matter which is 
not germane to the primary and sole purpose of the Bill. I have alreadl 
given an illustration aJld that illustration, I submit, is exactly apposite. I 
could not by a motion for an amendment of the Finance Bill introduce therein. 
any provision for the amendment of an Act which is not mentioned therein. 
and which that Bill does not purport to amend. 

I therefore submit that my friend's motion is out of order . • Rao :Babadur T. Rangachariar: I want to add a word more. My 
Honourable friend, Dr. Gour, ca.lls this a Finance Bill. All that I know 
is that it. is ' A ~ to enhance t ~ ?uty o~ salt manufactured in, or imported 
1>y land mto, certain parts of Bntish India, further to amend the Indian 
Tariff Act, 1894, the Cotton Duties Act, 1896, and the Indian Post Office 
Act, 1898, to impose an excise duty on-kerosene, to fix rates of income-tax 
and to abolish the freight iax'. So that it has got specific objects which 
it mentions. It does not say 'to improve the finances of the country J 

but it is confined to certain specific Acts, and this is not one of the Acts men~ 
tioned. 

The Honourable Sir Ialcolm Hailey: We have just heard here, from 
one who claims to ,,-peak with authority on the subject,that Government can 
move an amendment &14 any time to any Bill before this Assembly. So, Sir ae 
you have previously allowed Members of this House to introduce am~n
ments without notice, I have the honour to request that you will permit 



THE INDIAN FINANCE BILL. 360t: 

me, as a Member of the Government, without notice, to move the followinO' 
amendment: C 

C That after clause 6 of the Bill the following clauae be inserted, namely: 
C 7. In sub-section (3) of section .13 of the Indian Paper CulTency (Amendment) Act, 

1920, for the figure C 1921' the fignre • 1923 • shall be substituted and shall be. 
deemed to have been substituted with Idfect from the tint day of April 1921: 

(ii) That clauses 7 and 8 of the Bill be renumbered ~ and 9, respectively.' 
Ir. N. I. Samarth: May I ask one question? 
Has section 12 of,the ~ of 1920,. ' An Act further to amend'the Paper· 

Currency Act, 1910 , been lD opera.tion or not? I want to have a specific· 
answer to that question before I cap. proceed with my arguments. Have the. 
provisions of sl!$!tion 12 of the Act been brought into operation or not? May· 
I have an auswer to that, please? 

The Honourable Sir lIalcolm Hailey: The permanent provisions? 
Xl'. Ii .•. Samarth: The provisions of section 12 of ' An Act further· 

to amend the Paper Currency Act' which re.ceived the assent ot the Governor . 
General on the 17th September, 1920. 

The Honourable Sir ·Malcolm Hailey: Section 12 of the Act says: 
, A reserve shall be maintained). That is the section to which the Honour-
able Member refers, and it embraces what I described as the permanent provi-
sions. Section la. of the Act says that, pending introduction on due date of· 
the arrangements contemplated in section 12, other arrangements shall be· 
made. 

IIr. N. X. Samarth: No, but that the following provisions shall be in. 
force. Until the provisions of section 12 of this Act are brought into opera.-. 
tion, the following provisions shall be Iii force, but shall as from appointed. 
date be deemed to be repealed. I think the Government propose that, the 
provisions of section 12 of this Act not having been brought into operation, 
an amendment is sought to one of the provisions of section 18, as a side-wind. 

The Honourable Sir lIalcolm. Hailey: That is the proposal, Sir, hut 
I do not admit that it is a ' side-wind ). 

J[r. N... Samarth : Then we would be in a position to consider' 
what the effect would have been on the other sections. Without notice .e· 
are being asked to consider the a.mendment of an Act which has relation to. 
other provisions of the Act, and with the proTisions of other sections with. 
which it is interlaced, and weare asked to amend it in a Finance Bill, althonO'h, 
no such provision was intended in the Finance Bill itself. ., 

The Honourable Sir Ialoolm. Hailey: That does not hold good. 
Section 18 is self-contained. It is not interlaced with other sections of the· 
Act. T~e one provision which we are affecting in seetion 13 is that interest on. 
such securities shall be used as described in that section. We are not decting, 
it in any other ,way. 

Itr. J. Chaudhuri: May I suggest a solution. AU this controversy will: 
be avoided if the Honourable the ~ inan e Member will insert this clause-
when introducing this Bill in the Council of State. Having regard to the 
changes made in this Bill by us, consequential changes will have to be made •. 
If the Honourable the Finance Member will add this clause, namely, Sir_ 
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Montagu Webb's amendment, and introduce the amended Bill in the other 
House to-morrow and bring the Bill again before us (Dr. Gour: 'No') after 
the Council of State has considered the Bill, as he must, even if verbal 
alterations are made, he will take the wind out of Dr. Gour"s sail. 

My chief difficulty with re~ to this clause has not been one of legal tech· 
nicality. With great diffidence I would ask the Finance Member, what 
effect this suspension of deflation and depletion of our Reserve is likely to have 
on our Exchange. I will not hazard any opinion as to our likely difficulties 
in the current and future years on this account. But I cannot forget that 
our loss in the year just closed has been ~ crores over exchange, and we 
have further, owing to slump in the trade, caused chiefly by our currency 
policy, realized ~ croTes less revenue than we expected. That a.ccounts ,for 
almost the whole of the deficit in our last Budget. 

Supposing the course that is suggested by Sir Montagu Webb is adopted, 
and instead of strengthening we take away a portion of our gold reserve 
and utilise it lor the purposes of revenue, will the Finance M ember tell us 
whether that will not hamper us in our transfer operations, I mean, with 
regard to the transfer of funds that may take place between India. and the 
Secretary of State by means of the sale of Council Bills? It is the gold 
reserve that enabled us to maintain our exchange before we took to the selling 
of reverse. If, instead of strengthening the reserve, we weaken it, shall 
we not worsen OUT position? 

Ir. Jamnadas Dwarkadas: I thought we were discussing a point of 
-order in connection, with Dr. Gour. 

Ir. J. Chaudhuri: I only suggest that if the exchange further goes 
'tiown, we shall be in a much worse position. To, stabilize one exchange we 
must strengthen our gold reserve, deflate and restore the balance of trade in 
-our favour as in the past. 

Dr. H. S. Gour: The Honourable Finance Member seeks leave to intro-
'tiuce a Bill before this Assembly. Honourable Members' inquire, 'Where is 
the Bill J ? He tells us that his Bill is the Bill, the purport of which would be 
the amendment moved by my Honourable friend, Sir Montagu Webb j but it is 
net the Bill. Consequently, there being no Bill before the House-a 
Member is Dot in possession of any Bill-my friend on the other side cannot 
introduce a thing which is non-existent. That is my short answer to his 
motion to introduce a Bill. If such a Bill be in existence, I want to see a 
copy of. it, because I want to examine and see what his motion before the 
Honse is, with respect to what Bill and what are its provisions. Then I shall 
move that it should be published in the • Gazette of India! Rule 67, 
-says: 

• As Boon &II may be after a Bm has been introduced, the Bill, weel it baa atteady been 
published. .hall be published in the Gazette: , 

I take it that the Honourable the Finance Member has not in the mean-
time got it published in the Gazette. Then certain procedure has to be 
followed which, I su.bmit, cannot be lost sight of here. I, therefore, ask the 
Honourable the ,Finance Member not to hurry over this legislation. We have 
llot had time to consider it. It must not be thought tha.t we are going to 
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oppose it. Weare laymen in this House and do not ex&ctly understand and 
do not mean to fall into the trap of financiers or a group of financiers who 
may be expressing views not in consonance with the considered opinion of 
the country at large. We should have time to think about it. 

I have listened to my friend Sir MontaguW ebb and to the very able reply 
of the Honourable the Finance Member. I shall take copies of both and go 
to my financial experts and discuss the wholc situation with them. I may 
frankly admit that I have neither understood his speech nor the Honourable 
the Finance Member's reply. Therefore, I submit that, if any Bill is to be 
introduced, Members of this House, who thiuk alike with me and who are 
laymen like myself, would like to have some time to consider over the question, 
because it is a curious thing that one private Member moves a certain Resolu-
tion and half a dozen financiers in this House get up and say that this is a 
very fine proposition and should be accepted. That makes me, Sir, somewhat 
suspicious, and I should like, therefore, to examine the whole question and toss 
it over in my own mind as to what will be the ultimate result of it upon the 
currency of the country, upon the paper money and upon other questions. I 
beg to submit, therefore, that, there being no lJill, the motion is out of order. 

Ir. President: The Honourable Member wishes me to rule out of order 
the amendment moved by Sir Montagu Webb. Technically, the Honourable 
Member· is right. This is one of the m1.ny occasions when I rejoice, with 
the Finance Member, that I am not a lawyer. Had I been a lawyer, my 
l-ulings might ha.ve been of a different char8.(.ier. Most of the debate which 
we have had on this Budget would have been t·uled out of ol11er. I draw 
the Honourable Member's attention to the fact that this is a. Bill 'to 
enhance the duty on salt manufactured in, or imported by land into, certain 
parts of Hritish India., further to amend the Indian Tariff Act, 1 !:I!H, the 
Cotton Duties Act. Hi96, and tlte Indian Post Office· Adi, 1898, to impose 
an excise duty on kerosene, to fix rates of income-tax and to abolish the 
freight tax/ That is the 'fitle of the Bill. But, acting under the usual 
Parliamentary practice, I have interpreted the Title of the Bill on the basis 
of clause 1, which says, 'This Act may be called the Indian Fina.nce Act.' 
I have exercised my discretion in ('.a.l1ing it the Indian Finance Act, t~. 
I have permitted the House for the last two or three days to discuss a great 
variety of cases which are not within the four corners of the Rill at all: as, 
for instance, the Army and the general administration in India. if the 
Honourable Member chooses to maintain his point of order, I give him his 
choice between the maintenance of that point of order and his application 
henceforth to Finance Bills in the future of a more generous interpretation 
which I propose to give. 

Dr. H. S. Gour: Well, Sir, I am much obliged to you for giving me a 
choice. But in this connection I must exercise tha.t choice against ~.  fliend 
Sir Montagu Webb, not becanse I am not in sym pathy with his Resolution or 
that I s~all not eventually support it, but on the ground that we cannot drive 
a·ca.rriageand four through the standing rules and orders which this House 
has made and which this House mllSt strictly observe. I ha.ve ah-eady 
pointed out, Sir, that if there is a.ny intention on the pari; of my friend or 
the Hoo.ourable the Finance Mem.hM to introduce ·a.n independent Bill, it 
will reoaive _ independeDt .8.rld . perfectly imp8ltial consideration and I CIIoIl 
"'1'6 ldm tW,o ii' i6 is ~ a  fi~ial· Pl"OpoeiUu.· there will be DO one 

D 
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Dr~ H. S. Gour. ] 
on this side of the House who would be more anxious than myself to further 
the object he has in view of deflating the paper currency of this country. 

Sir Deva Prasad Sarvadhikary : As you have not yet given a rnling, 
Sir, may 1 rise to make a submission. What a.re we doing here? Finance-
Bills are, for purposes of facility of business, not referred to Select Committees. 
Weare therefore doing here Assembly work as wf'll as Select Committee 
work, and I put it to Dr. Gour himself as to whether in regard to Select 
Committee work it is not open to Members to bring forward propositions 
like this which find acceptance and consequently find place in the report as 
well as in the amended Bill. May I give an illm:tration ? There is at the-
present moment the Criminal Procedure Amendment Act with regard to· 
taking of evidence on Commission in Indian States. With regard to that, 
a qnestion has arisen as to whether some amendment of the Indian Evidence 
Act and possibly the Indian Oath Act also will not be necessary in or ~ 
that full and proper effect may be given to the object of the enactment 
in view. When the Select Committee does make their recommendation on 
the motion of a private ~ !ember to the effect that certain sections of the-
Indian Evidence Act 01' of the Indian Oath Act shonld also be amended 
in a paliicular way in order that the object of the Criminal Procet]ure 
Amendment Act shonld be achieved, would it be open to llS here to say thai 
this had been proposed, say, by Dr. Gonr and therefore it being in the llature-
of a private Bill ought not to find place in the Bill as amended by the 
Select (. ommittee. On the other hand, would not the Assembly find fault 
with the Committee for not doing the right thing? You have already 
pointed out, S'r, that this is an Indian Finance Act and not an Act for the-
enhancement of faIt duty and other. things. That is my second point, and 
the Title and Preamble py yet be amended in the needful way. 

Dr. H. S. Gour: I am extremely surprised to hear these words from a 
learned Solil'itor of the Calcutta High Court, that the Preamble and the 
definition and the Short Title can be controlled by the Title of the Bill. I 
ask, Sir, the Honourable the Law Member to Eay whether it is not a fact that 
the sole controlling clause in an Act of Parliament as well as in an Act of the-
]ndian Legislature is the Preamble and the Object and Reasons stated at the 
very commencement of the Bill. 

The Honourable Dr. T. B. Sapru (Law Member): I am not prepared 
to subscribe to that pl'opol'ition. ?lIo .. t eminent judges have given a waming 
against sueh a proposition. Sometimes yon find it from the Preamble, 
sometimes from the Title and sometimes from the whole of the Act. There 
is no hard and fast role about it. 

Ir. President: I "ant to know the point to which Dr. Gour is address-
ing hiu.self. 

Dr. H. 8. Gour: I was just addressing m.vself to the short question 
that Sir Deva Prw:ad Sarvadhikary rais~  and it was with reference to 
that that 1 was appealing to the Honourable the hl.w Member who spoke a 
little too soou. The Honourable bir Deva .Prasad Sarvadhikary said that we 
are sitting .here as a Select Committee of the whole House to consider the 
Finance Bill and, tliough t~ ni ally I am right, there is nothing wrong in 
the Select Committee to introduce this Paper Currency Amendment Bill and 
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he thinks it would be right and proper for the &lect Committee to do so. It 
was in that conllection that I wanted t.o invite a reference to the ruling given 
by the Honourable Dr. Sapru on several occasiolls that, sitting in a Select-
Committee; it is not admissible fora member of the Select Committee to-
introduce a matter by way of an amendment to an Act which will extend and 
enlarge I he purpose of the Bill it.<;elf. It was in that connection that 1 invited 
his opinion and I fortify myself by saying so, and I know that my friends 
who have sat in so many Select Committees know that it is an invariable rule 
of pra<.otice that sitting in a Seled Committee, you cannot introduced therein 
a matter which is foreign to the main pnrpm;e of the Bill. Tha.t surely is IS 
very elementary principle of which my friend Sir Deva Prasad ar a i ary~ 
110 eminent a lawyer as he is, could not be unaware and I am surprised that he 
should gloss ~ er the objection that I have taken by referring to a procedure 
which. I submit, is unprecedented. . 

Xr. President: I think this s~embly will agree with me that it is time 
now to have done with hair-splitting. Technically, Dr. Gour is l'ight in 
his contention. I have l'eful'ed so far to give a ruling on this subject as I did 
not wish to bind the Assembly and myself down to closely to an observance 
of the mere letter of the Standing Orders. It is a well-recognised Parlia-
mentary procedul'e that on a Finance Bill general discussion may aise. If, as 
I pointed out before, I were to maintain tLe point which Dr. Gour has put to 
me now, it would not. be in my power to give the Al'sembly liberty to range 
over the public administration of India under the Finance Bill, which I hold 
it is in the power of this Honf'e to do at present. 

The Honourable Sir lIalcolm Hailey: )fight I jUl't add, not as con-
4 t.ribllting or attempting to contribute to the legal aspect of the 

P.II. case, that 1 fear it will be ve v difficnlt for me in future to bring 
forward a Finance Bill at all if it is to be s~b e t tn these dangers. A Finance 
Bill is ne~rily of an omnibus nature. That, as drawn, it is a great conveni-
ence to the AFsembly and to all those who arE' affe.:ted by the l'esult of our 
legislation re~ar ing taxation, there can be little doubt. We followed the 
procedure of the Englil'h Parliament in so dning ; but. Sir, if I am to encounter, 
in the course of tinancial diFcusl'ions. lel!&l difflcnltieR of thil' nature, I fear that 
it will be necessary in futllre for me to trouble the House with a series of Bills 
amending each palticular Act affected, and that, I think, the House it"'elf 
would find a distinct inconvenit'Dce. Let me point out, if I may. the diffi-
culty to which my honourable fl'it'nel's objection. if sURtained, would involve. 
If you will turn to amendment No. 5M you will find exactly tllat the same 
objection will apply as to the section under discus!'ion. I should be very un-
willing to bring that objection against amendment No. 58 and I onlya!'k ihe 
House not to force us in future t(1 a procl'dure which would in it"elf be incon-
venient to the House, because it would have to p·ISS a large number of 
measnres inconvenient to the trade, beca.ul'e thE'y would have no one place to 
refel' to for the l't'swts of taxation, an(1 incovenieni. in another way, b'cause, 
discDI'sion would have been circumscribed to the narrow sphel'e of each 
individual Act. (Hear, hE'ar.) . . 

IIr. JaJnnadas Dwarkadas (Bombay City: Non-Muhammadan Urban· : 
I take it, Sir, that your lllling on the question is that the Honourable tbe 
Jiinance ?tlember can move his a.mendment, and, so, I take it, the position in 
which we are is this, that the amendment of the HOllouable the Finance 
}':'ember is before. the House. 

D2 
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[Mr. Jamnadas Dwarkadas.] 
NoW'; Sir, my Honourable friend, Dr. Gour, seeks to enlighten this House 

-on auy question that is brought before it. According to his own admission, 
he was not able to understaud the financial matters raised by able financiers 
like my Honourable friends, Sir Montagu Webb, Mr. Ramji, Sir Vithaldas 
Thackersey and the Finance Member, and so probably he thought it was 
~ugerous to expose himself to a criticism which might be levelled against him 
.afterwards if he ventured to make a speech on a subject which he could not 
.understand anything about. (Hear, hear.) But, as my· Hononrable friend is 
always anxious to enlighten this House on one matter or another, he sought 
the opportunity of making a speech by raising a technical point of order. 
However, I have nothing to do with that. But, as a business man, I do think 
.and I cannot help thinking, that my Honourable friend has been guilty of 
wasting the time of this House . . 

Dr. H. S. Gour: I rise to a point of order. Is the Honourable Member 
in order in ascribing to me a waste of the time of the House on an objection 
which you, Sir, have sustained ? 

Ir. J amnadas Dwarkadas: However, Sir, I w.ill not pursue the matter 
further. (Laguhter.) 

With regard to the amendment which is before the House, I give my full 
support to the amendment moved by my Honourable friend, the Finance 
Member. The leader of our Pa.rty, my Honourable friend Sir Sivaswamy 
Aiyer, has already pointed out that, while we do not yield to anyone in the 
House in our desire to bring about a policy of retrenchment, yet we 
do think that we ought to be able to exercise onr desire witn a good deal of 
reason and common sense. (Hear, hear.) I feel that, after having cut 
down the taxation to this level which has been pointed out by my Honourable 
friend Sir Montagu Webb, we would not be justified in leaving the finances 
Qf the country in the state in which they would neceslarily be left if 
we did not support the amendment of my Honourable friend the Finance 
Member. At the same time, as has been so ably pointed out by Sir 
Montagu Webb, the interest on the Paper Currency Reserve cannot be 

,. used for the purposes for which it was intended to be used without in a 
way bringing about a financial and a commercial crisis. No better use 
then co.lid be ma.de of this interest than by ta.king it to the revenue account 
so as to adjust our finances in this year of stringency. I go fnrther, Sir, and. 
a.lso support Sir Montagu Webb's contel\tion that the interest on the Gold 
Shndard Reserve be appropriated in the same w!l-y, My Honourable friend the 
Finance Member says that it would be stealing, that it would be spoliation. 
I d I not agree with him. It may be that. strictly speaking, ordinarily, appro-
priating the interest on the Gold Standard Reserve would not be quite the 
proper thing, but when you are pressed hard, in this this year of stringency, 
when you have to keep your finances in proper order so as to secnre your credit, 
I think it is in the country's interest that this interest on the Gold Standard 
Reserve should be appropriated. 

With these words, I support the amendment. 
The Honourab)e Sir llalcolm Hailey: I believe we are discusing DOW 

my amendment and I do not wish to add: to the length of the diaca.aiOD. I 
.ould not have done 80 now at all, had it not been ~ 1 Iitscl it ~ 
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to explain brieRy one 01' two points that have occurred in the course of the-
speeches delivered by my Honourable friends. 

Mr. Chaudhuri asked for information as to the effect which this operation 
would have' on Exchange. I think that my financial friends here will agree-
with me that we do not regard this primarily as a matter that is connected 
with exchangf', but, if it has any effect on Exchange, it will be somewhat as 
follows. If failing the carrying of this motion, we are forced to carry out a 
compulsory cancellation of note-issue by virtue of the Statute as it stands at 
present, then we shall pos~ibly be hampered in carrying out our deRation later-
on, the deflation I mean which we ought to carry out fOl' the purpose of putting 
the Secretary of State in funds. Now, Sir, if we are not able to carry out that 
deflation later on, then the Sel'retarv of State will have to come on the-
market all the earlier to sell Council Biils. To that extent, therefore, if there 
is any immediate effect of thismeasnre, it would .be· perhaps slightly to 
strengthen rather than to depress exchange. There IS a second point. Some 
of my friends here may perhaps have thought that I was arguing p,qually at one-
time against Sir Montagu Webb's original proposit.il)n, namely, the utilisation 
of the intelest from the Paper Currency R~er e  and his suggestion which was 
that we Fhould utilise the interest on the Gold Standard Reserve, r Sir 
Montagu Webb: 'Temporarily') temporarily. Now, Sir, I do not wish that 
these two operations should in any way be confused or that it should be 
thought that 1 regard the former of these two operations &.<; a suspicious or 
undesirable operation. My objections directed to Sir Montagll Webb and to 
Sir Vithaldas Thackel'sey wel'e confined entirely to the sugge!'tion that we 
should use the interest on the Gold Standard Meserve. As to the former, 
Sir, Sir Montagu Webb's ('riginal proposition (though I think that I have 
now UlIIdertaken charge of· that· infant from him), it is n()t, as he has 
represented, a new or surprising proposition. It has not been sprung on the 
House unexpet'tedly. It has been discussed at great length ever since, I 
think, the 2nd or 3rd of March, in many financial papers in India. I can, 
if my Honourable friends desire, give them numerons references to passages in 
whitlh this matter has been discussed in papers which are distinguished fOI' the 
interest they take in financial operations; and that it is no new or strange 
matter is amply proved by the fact that we have received a number of tele-
grams. !'ome of which were· quoted by Sir Montagu Webb himc:elf, from 
commercial bodies in the countl'y dealing with the matter. We had not only 
a telegram but a long letter from tlie Merchants' Chamber and Bureau of 
Bombay, a very interesting and wt:ll informed discussion of the question. 
That letter is at the disposal of any of my Hononrable friends here who wish 
to probe further into thtl question. 

N ow, Sir, one mattel' and one matter only in conclusion. I am, I am 
afraid, sometimes the victim of my own unconscious attempt at humour. I 
did in replying to 1\1r. Rangachariar use the word 'spoliation' with regard 
to the appropriation of the interest on the Gold Stantlard Reserve. I very 
mUl'h regret that I did RO. I did not intend to convey the impression that 
Sir l\Iontagu "tV ebb 01' Sir Y ithaldas T at~ ersey had sngO'eRted an &<,1; of 
spoli,.tion on the Gold Standard reserve, and I hope that my HonouTablefriends 
here will not draw any implications whatever fmm my somewhat unfortunate 
use of that expression. Mr. Jamnadas Dwarkardas ha.'I phrased the matter 
very much more happily. I merely wished to !'tate that I do not think 
it would be quite the proper way of utilising that interest; and I notice that 
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[ Sir Malcolm Hailey. ] 
my Honourable friends in suggesting that the interest should be so utilised 
have confined themselves to suggesting that it shonld be so utiliRed temporarily 
only. If 1 may be allowed to do so, I would like to withdrdow the word 
~ spoliation) and say merely that it wonld not be proper to .use the interest 
in the manner proposed: 

Dr. H. S. Gour: Srr, I mURt apologise to my young frend, Mr. Jamnadas 
Dwarkadas, for having encroached upon a province which is specially his own. 
He has charged me with enlightening this House o,n any and every que!'tion. 
I confeS!', Sir, that, that being his special monopoly, I have at times ventured 
to encroach upon it. An insta.nce of my Honoura.ble friend's versatil ty ~ust 
have been manifest to this House when he justitied the Honourable the 
Finance Member's expression 'spoliation ,·which, he Raid, meant plunder. 
(Mr. Jamnadal IJwariadal: ' I"never said that.') Well, he did not know its 
meaning, but he said it was justifiable when you have got to it. Now, the 
Honourable th&- Finance Member thinks that that expression' spoliation' was 
inapt and he would rather not have used it. :But my friend's mentality tends 
in the direetion of justifiying everything that comes from the J:Ionourable 
the Finam:e Member oblivious of the humour and even tile mistakes that 
the Honourable the Finance Member may hereafter confess to, Such 
are the sound views of my friend, and I have not the slightest doubt 
that my Honom'able friend must be as equally sound in his finance as 
he is in his logic; and that is perhaps one of the reasons why this 
House 100kR askance at propositions which he so boldly advances but which 
unfortunately receive such scant justice from the hands of the Honourable 
Members here. 

Now, Sir, to turn to the Honourable the Finance Member·-he admits that 
it wonld be an improper thing to withdraw the in!ereRt fr.1m the Gold Reserve 
for the purpose of deflating the currency and for current revenue purposes; 
but he says there are circumstances when the withdrawal of that money might 
be justified. 

The Honourable Sir M.alcolm Hailey: I am sorry to interrnpt the 
Honourable Member (Dr. Gour) and I know he will excuse me. :My rtlmarks 
~eferre  entirely to the suggested use of inkrest from the Gold Standard 
Reserve. I thought it would not be proper to use the inkIest from the Gold 
Standard Reserve in the manner proposed. The motion btlfore the House, 
Sir, refers entirely to the use of the interest on our paper curre cy securities; 
.and I never said, nor should 1 say, that the motion, which was brought 
forward by Sir Montagu Webb, amounted to an improper use of that interest 
at all. It is a different proposition, and I think that everyone h3.l> admitted 
that, in certain circumstances, it is quite proper to suspend temporarily the 
~peration of the Act which makes us utilise the interest from our pa.per 
currency securitie;; for cancdlatinn of our un backed securities. I beg that 
Dr. GOUl' will, if he will allow me to suggest it, keep those' two questions 
entirely a.palt One is bef'l1'e the House; the other is a suggestion for our 
own action, which is not really before the House at all. 

I 

Xr. N. X. Samarth: May I ask one question? I do not say anything 
about the merits of this proposal. I want to make Bure that by the change 
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-of this date, the operation of section 12 of the Act is held in abeyance, is 
,postponed. Isn)t that the. effect of it? 

The Honourable Sir lIalcolm Hailey: To that extent. 

IIr. N. II. Samarth: Well, by this change of date you prevent the 
-operation of section 12 of the Act for another two years. 

The Honourable Sir lIalcolm Hailey: Section 12 may take 20 or 80 
'years to come into operation. It will be ~laye  by just the timp. for which 
we suspend the opera.tion of section 13. 

IIr. N ... Samarth: That is the meaning of it, and I am glad that a. 
motion of this character, Sir, has been allowed. I hope to take the fullest 
advantage of this at the next Finance Bill to introduce into the Bill mea-
sures calculated to give us more revenue in respect of, say, Railway fa.res or 
Railway freights, or it may be, to reduce the rates or taxes which may have 
been imposed, although not to be found in the Finance Bill. From that 
point of view, I welcome the ruling. 

Ir. President: The question is: 
• (i) That after clau.e 6 of the Bill the following olaUlle 'be inaerted, namely: 

'7. In 8ub-section (8) .If section 131lfthe Indian Paper Currency jArnendmentl Act 
19l:!O, for the figure '1921 • the figure' 192a • sba.ll be 8ubstituted and .hal 
be deemed to have been Bub.titnted with effect from the first day of April 
1921.' 

(ii) That clauses 7 and 8 of the Bill be re-numbered 8 and 9, respectively.' 

'l'he Assembly then divided as follows : 

AYES-S6. 

Abdul Quadir, Kaulvi. 
Abdul Rahim Khan, Mr. 
Aiyar, Mr. A. V. V. 

Aiyer, Sir P. S. Sivaawamy. 
Akram Huuain, Prince A. JI. K. 
Amjad Ali, !laulvi. 
lborodawala, Mr. S. It. 
Barna, Mr. D. C. 
Bijlikhan, Bardar G. 
Bradley·nirt, Mr. F. B. 
Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
Chaudhuri, Mr. J. 
Clarke, Mr. G. R. 
Cotelingam, Mr. J. P. 
Crookshank, Sir Sydney. 
Dalal, Sardar B. A. 
Dentith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrtly. 
Gajjan Singh. Bardar Bahadur. 
Babibullah, Mr. Muhammad. 
Hailey, the Honourable Sir JIa1oolm. 
Hullah, Mr. J. 
Hu_nally, Mr. W. M. 
Ikramullah Khan, Raja M. M. 
Innea, the Honourable Mr. O. A. 

Jamnadaa Dwarkadaa, Mr. 
Kabraji, Mr. J. K. N. 
Keith, lIr. W. J. 
Lakshmi Naral&D Lat, Mr. 
Lindsay, Mr. Darq. 
ManmOhandas Ramji, Mr.' 
Mitter, Mr. K. N. 
Muhammad Huaain, Mr. T. 
Nabi Hadi, Mr. S. M. 
Percival, Mr. P. E. 
Ramayya P&li.tulu, Mr. J. 
Rao, Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 
Rhod., Mr. C. W. 
Bapru, the Honourable Dr. T. B. 
Sarfaru Hussain Khan, Mr. 
Barvadhikary, Sir Deva Prasad. 
Bchamnad, Mr. Mahmood. 
Sharp, Mr. H. 
Spence, Mr. R. A.. 
Thackersey, Sir Vithaldas D. 
Tulshan, Mr. Sheopersh&ci. 
Vincent, the Honourable Sir William. 
Vishindaa, Mr. H. 
Waghoru, Colonel W. D. 
Way, Mr. T. A. H. 
Webb, Sir M. dePomero1. 
Zahiruddin Ahmed, Mr. 
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Abdul Majid, Shaikh. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Ahmed Baksh Khan, Mr. 
.Asjad-uUah, Maulvi Miyan. 
Ayyangar. Mr. M. G. M. 
Ayyar, Mr .• T. V. Seahagiri. 
Bagde, Mr. K. G. 
Bajpai, Mr. S. P. 
Bhargava, Pandit J. L. 
Das, Babn B. S. 
Ginwala, Mr. P. P. 
Gour, Dr. H. S. 
Gulab Singh, Sardar. 
Ibrahim Ali Khan, Lient.-Nawab M. 
Iswar Saran, Munshi. 
Kamat, Mr. B. S. 
Latthe, Mr. A. B. 
Mahadeo Prasad, Moshi. 
Man Singh, Bhai. 

The motion was adopt.oo • 

Misra, Mr. B. N. 
Misra, Mr. P. L. 
Mukherjee, Mr. J. N. 
Mukherjee, Mr. T. P. 
Nag, Mr. G. C . 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Pyari Lal, Mr. 
Ranga.chariar, Mr. T. 
Reddi, Mr. M. K. 
Samarth, Mr. N. M. 
Shahani, Mr. S. C. 
Singh, llabu B. P. 
Sinha, Babu Adit Prasad. 
Sinha, Babn Ambika Prasad. 
Bohan Lal, Bakshi. 
Srinivaaa &0, Mr. P. V. 
Subrahmanayam, Mr. C. S. 
Snbzposh, Mr. S. M. Z. A. 
Yamin KhaJl, Mr. M. 

. The new clause was added to the Bill. 

lIr. President: The debate' will now be resumed on clause 1. The ques-
tion is that clause 1, as amended, stand part ofthe Bill. 

Rao Bahadur T. Rangachariar: May I Imow, Sir, what clause this 
amendment of Sir Malcolm Hailey's will be? What will be its number? 

It. President: The clause comes in at the end of the Bill as clause 9. 

Rao Bahadur T. Rangachariar: May I have your permission. Sir, to 
include it in this clause, that is, that instead of 'sections 2, !) and 7 'in sub-
clause (3) of this clause, it should be 'sections 2, 5, 7 and 9 " which shall 
remain in force only up to the 31st day of Mach, 11}23? We will be able 
then to reconsider our position at the end of the year. 

Honourable Sir Malcolm Hailey: That is !llready provided for in the 
llbstanti ~ motion. 

Rao Bahadur T. Rangachariar : I think your figure was 1923 or 1924. 

The Honourable Sir Ialcolm Hailey : Sir, the amendment ran - , the-
figure '1923 ' shall be substituted! I am not competent to speak about draft-
ing terms, but it was certainly intended to apply only to the present year. 

'Sir lIontagu Webb : And the coming year. 

The Honourable Sir Xa1colm Hailey: And the comillg ,.ear. 
Clause 1 was added to the Bill. 

Mr. A. V. V. Al,ar (Finance Department) : I beg to m07(e, $il', 
'That in the Ti~ e and Preamble to the Bill, for tbe word • enbnce' the ",ol'd 'lix' )te 

I1lbBtitnted.' 
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This is a purely formal amendment, Sir, because cb.nse 2 of the Bill as 
passed by the House does not enhance the duty on salt but fixes it at 
Rs. 1-4-0 a maund. 

The motion was adopted. 

The Honourable Sir lIalcolm Hailey_: Am I m order ID moving an 
amendment to the Title, Sir? 

Ilr. President: Yes. 
The Honou\'able Sir lIalcolm Hailey: Sir, I beg to move: . 

• That in the Title and PreamNe to the Eill tlae word 'and' where it first oectI'I"B be· 
omitted, and after the word. and fi~re  'the Indian ?0s1 Office Act, 1898', the words and 
figures' and thll Indian Paper ('ummcy Amendment Ad, 1920,' be insel1:ed.' 

The motion was adopted. 

Rai Sahib Lakshmi Narayan Lal: Sir, I beg to move: 
• That the following wOI'ds and figures be deleted from thl' Title and Preamble: 

• The Cotton Duties Act, 1896,' 

'fhe motion was adopted. 
Ir. A. \I. V. Aiyar: Sir, I beg t{) mo\'e that such further amendments 

be made in the Bill as are consequential on the am£'ndments already made. 

Dr. H. S. Gour: May I my, Sir, that I have given notice of an amend-
ment which will exactly suit the Finance Bill, as it has been finally passed. 
M v amendment is to delete the words' to enhance the duty on salt manufac-
tured in, or imported by land into, certa.inparts of British -India', ' Forth£'T to· 
to amend the Indian Tariff Act '-that I have allow£'d to stand • . • . 

IIr. President: That is fettlctl be au~e we have altered the· word 
, enham'e' to 'fix'. 

The question is : 
'That such fU1,ther amendments be made in the Bill as are con8t'quential on the amend-

men!8 already made.' 

The Preamble and Title to the Bill as amended were added to the Bill. 
0' 

The Honourable Sir lIalcolm Hailey: I beg to move, Sir, that the Bill, 
as amended, be passed. • . 

Sir Sivaswamy Aiyer: Sir, I wish to cong"l'ILtulate the HonoUl'able the 
:Fillance Member upon the good humour with which he has piloted this Bill. 
When the Honourable the :Finance Member made his financial statement, he· 
complimented the House upon the spirit of co-operation which it had displayed 
in dealing with the' Budget la~t year, and he in i~  us to face the situation 
this year, with the Govemment in a spirit of • o-opt'ration and 'with the same-
high sense of • responsibility, When after the gt-neral discussion on the 
Budget in a moment posilibly of tompol'ILry irritation, due I believe to the 
fierceness of the criticisms with which he was ItSFailed, he a!'ked, has it come 
to a parting of the ways? AT(' vou going to decline any reRpomibility for 
OUI' financial proposals? Sir, t hope that the attitude of the. House during 
the discussion of the Finance Bill has supplied the answer which he wantelL 
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[ Sir Sivaswamy Aiyer. ] , 
. T o~  the Government of India Act does not confer upon us any responsi-
bility in the real sense of the tel'm, we have endeavoured to act as a r~sponsible 
body and ~s arge our u~y to the country. We have endeavoured to 
recognise the difficulties in which the Government has been placed, difficulties 
mostly not of their own creation, but due to a system which they have in-
herited. and to circumstances not altogetner under their control We have 
sympathised with them in their difficulties and we have brought a spirit of 
co-operation in the discharge of our duty. Here I may acknowledge with 
thanks the attitude which has been adopted by the Government iu working the 
constitution. Th ,ugh, as I said, no responsibility has been conferred upon us, 
the Oovernment have been desirous t.o work the constitution in the manner in 
which they would have worked it as if we had some share of responsibility, and 
for some portion at least of the expenditure. I believe the Government have 
been a. desirous as we have been to establish the constitutional convention 
.of not going l-ehind the decisions of the Legislature but acceptiflg them. Sir, 
I hope that it will be recognised that we have tried to discharge our duty as 
conscientiously as possible. I said we have tried to face tae situation with 
sympathy and in a spirit of co-operation. I hope the Government will also 
sympathise with us by putting themselves in our places-I do not mean in any 
real sense of the term but in imagination. Fortunately for us both, we cannot 

.exchange places, and I do not wish to, certainly in this period of embarrass-
ment of the Govemment, but if the Members of the Government will only put 
themselves in our position they will re·,lise our responsibilities to the country. I 
ask them to put t ems~l es the question what they would have done if they had 
been in our places. We have had no desire to embarrass the Government or to 

'paralyse the administration. Our sole desire has been to work the Reforms 
.successfully, te supply the administl"ation with as much funds as we thought were 
really necessary and to supply incentives to economy. Beyond that we have not 
proceeded. at all. Now, Sir, I ask the Honourable Sir Malcolm Hailey, has 
it come to this that you imagine that th&re can be no honest differences of 
opinion on questions of administration or the burdensomeness of the adminis-
tration or as to the policy to be pursued? Has it come to this that we are to 
be patted on the back if we agree with you, but that if we do not agree with 
.you, we are to be told that our constitutional advance will bp- hindered or 
retarded? If the price of constitutional advance is to be the suppression of 
-our right to criticise the Government, of our l'ight to represent the popular 
voice, then I say I am not prepared to pay the price for constitutional 
-reforms. Weare not prepared to be a body of jo !&7dCU1ltB subservient to the 
Government. Weare anxious to secure constitutional advance but not at the 
,price of for bearing to exerdse our rights as representives of the people. 

Mr. P. P. Ginwala i Burma: Non-European): Sir, I a.m afraid I do not 
.find myself in such an amiable mood as the leader of the National Party found 
himself this afternoou. I am prepared to join him in complimenting personally 
the Honourable the Finance Member on the excellent manher in which he has 
-dealt with his difficulties and his heroic efforts to get o.ver them. But all the 
-same, speaking for. myself. I cannot consent to tbe passing of ilbis Bill without 
protesting against some of its principles and sounding a note of wamillO' with 
reference to others of them. The object of this Finance Bill that we have ~ow to 
'pass is to vote a large lurn of money for the purpose of the administration of this 
eountry. If the estima1es of the Honourable the Finance Member are correct, 
.in spite of the democratic axe which, I am sorry to say, rather failed in the end, 
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he will be able to realise a sum of Rs. 80 crores odd from the Finance Bill alone. 
Last year he was expected to rea.lise a sUIQ of about Rs. 60 crOreB. Of that 
ililm last yea.r R". li7 r ~es was spent on military expenditure. This year._ 
ou~ of 80 crores odd, the estimate is about Rs. 67 crores. Thus. thE! retmlt of our 

!foting this money is that apparently all the Departments of the Government 
.of India are to make revenue for the purpose of maintaining the Army in this 
.country. That, in substance. is the result of all these _discussions and the 
outcome of the Finance Bill. Out of all this money.' we lind that we have 
really speaking voted about Rs. 20 Cl·ores. and the rest is. though voted in 
this form. to be spent by the military authorities without reference to us. 
'Sir. we have protested before. and we protest now. against this principle. We 
are not going to vote you money which you spend as you like without 
reference to us. The Law Officers have advised you fortunately that the 
Military Budget is 'going to remain non-votable. We have got to accept the 
advice of your Law Officers though Oil/" Law Officers have advised us 
.differently on that po~nt. 

The Honourable Sir Ialcolm Hailey: Is that so ? 
Ir. P. P. Ginwala: Our Law Officers of the "Democratic Party. But before 

a single farthing of this money is spent by the Government of India, we shall 
put you to proof of your right to spend it. If it is spent upon the Army. 
though you may make the estimate non-votable if you like, but we shall put you 
to' proof that you have got the right under some Statute or some authority to 
maintain a Standing Army in this countr.\ . I am not on~ of the Law Officers 
of the Crown and therefore I do not know the whole law on the subject, but 
before this House commits itself to this vote for any money. under the Finance 
Bill, it must take an assurance from the Honourable the Finance Member 
that he will put thosf. who cla.im a share in the money to prove all their right. 
I can find no enactment that I can la.y my hands on which authorises the 
Governor General or the Governor General in Council to maintain a Standing 
Army in this couutry. and I hope that the Auditor General or whoever is 
.expected to look into the expenditure of public money will see that, before 
he sanctiens any money. he puts them to proof of their right. I see a smile 
on the face of the Honourable the Fi"ance Member. Probably he ~ got 
something to justify this. If that is so, well and g(lod: But before we come 
to this House again. Sir. I should like to be- satisfied by the Honourable the 
,Pinance Member that he has got authority to hand over this money. for the 
purpose of maintaining the Stauding Army in this country. For our own 
part, we tried this yea.r, apart from this question. to cut down the expenditure 
in the various Departments. so that we mo.y be able to hit the Military 
Department, through the Civil Administration. But, this afternoon we found 
that aftt'r all we were not successful. judging by the results. The deficit is 
DOW reduced to 4- or 5 erOI"eF. 

The Honourable Sir Malcolm Hailey: No, no. 
Ir. P. P. Ginwala: Or 6 or 7 crores at the 'Bost. 

The Honourable Sir Malcolm ,Hailey: My Honourable friend need not 
be so depressed. It is 916 lakhs according to our calculation. 

Ir. P. P. Ginwala: Very well. It ought to have been 14 or 15 crores 
:according to ours, so that to that extent we have been defeated. But unless a 
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[Ml·. P. P. Ginwala.] 
real attempt is made-and I have no doubt that we funy believe the Honour-
able the Finance Member when he says that he is seeking to make a genuine 
e:IIort to reduce the expenditure-unless a real attempt is made to cut 
down expenditure and unless we hear that some attempt is made to 
cut down the military expenditure, I am afraid we shall have to find 
other means of accomplishing our object. On this occasion, Sir, the Democratic-
Party do not wish to go further than this. We have made it perfectly 
clear to the House and to the Government that we are bent upon cutting 
down this military expenditure as best we can by the proper exercise-
or our rights under the Act and we shall do our hest for that purpose. If 
the Honourable the Finance Member, of COUl"F;e, ~ays that he has got no control 
over the military expenditure 

The Honourable Sir Malcolm Hailey: I have never said that. 
Mr. P. P. Ginwala : Well, he fays he has got control over the military 

expenditure, but we havp also been told by him, that the military expenditure 
cannot be reduced. We shan then have to hit the military expenditure 
through the Honourable the Finance Member. '{'his is not a threat at all. 
The temper of the Hou8e has made it perfec.ily clear that this military 
-expenditure has got to he cut down and that the Military Budget has to be 
placed before this "House, and, if that is not done, we shall hereafter have to 
refuse to t'l.ke any responsibility in paseing the Finance Bill which, as I have-

- pointed out, is only for the purpose of maintaining the Army in this country. 
In other countries, the Army protects, and is kept for the maintenance of, the 
Government. In the Governmerit of India, the Government is run in order 
that the Army may be maintained. That is the net result of all we have-
been doing for the last many days. • 

With regard to the method of taxation, I should like to point out to the 
Honourable the Finance Member that I obj£'ct to this method which is now 
being IDqre or less crystalised. We would like to see SDme other method: 
a ~pte  by which the appropriate sourceR of taxation can be found out, the-
taxable capacity of the country mlly be ascertained and some attt!mpt may 
be made to make the incidence of taxation more or less llven. Unless the 
Finance Meinber take; some serious steps to get proper information as to 
the taxable capacity of the people and the kind of taxation that we ought to 
have hawng regard to the. present day conditions, he will find himself, I am 
afraid, in a much worse condition hereafter; because some of these sources of 
taxation have almost been over-tapped. I would also suggest to him, though 
of course it is no palt of the duty of this side of the House to mak£' any 
constructive suggestions, to make it possible for this House-and I know that 
the Honourable the Finance Member will meet llS in that way--to allow 
this House to discuss the general administration of the country by way of 
discussions on Appropriation Bills. Here, we vote this money once a year 
and it is spent on by the val·ious Departments, but there is no other oppor-
tunity during tllil year of Ollr reviewing the general administration of the 
country because no Appropriation Bills are broJght up and no legal e:IIect, 
really spea1dng, is given to the sums which are voted by this Assembly. 
With regard to the non-votable itiPms, the Governor General in Council appears 
to help himself without getting any legal autbority to appropriate any amount 
for particular services. If the system of appropriating monies te~ by 
means of Appropriation Bills is introduced, we shall have an opportunity 
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throughout the year of l·eviewing t.he administration and keeping some sort 
-of check over the Finance and other Departments. With these remarks, at 
present, I protest against· the passage of this Bill without moving for its 
rejection, but in any ca.se I a.m entitled to be satisfied that the money that 
:'fe are n?w vo.ting is money that under any provision of the law. the Governor 
Generalis entitled to spend. . 

Sir Deva Prasad Sarvadhikary: Sir, the Honourable Sir Malcolm 
Hailey, in concluding his speeQh when presenting the Financial Statement, 
warned us tha.t we ought not to help in diminishing the number of friends 
~f Reform either here 01' in England. If we lose them anywhere it will be 
in spite of ourselves, I thipk the Assembly has on this ocal.sion as last year 
absolutely justified itself. It is not for us to congratulate ourselves on what 
is called moderation of 0Veur own views by a distinguished etZ-Viceroy else-
where in another concern, nlike Lord Clive's boasted moderation at the 
Murshidaba.d Treasury. e did set ourselves from the beginning to see 
that if possible 10 or 12 m'ores were reduced not merely by Wlty of putting 
pressure on Government but to assillt retrenchment. On all sides of the House, 
Our efforts havc succeeded though for different l'ea.son. We believe that 
the Government will be able to carry on with reduced taxation in certain direc-
tions that appeared to be very necessary. Sir, 1 join Sir Siva.sa.wmy Aiyer. 
in congratulating the House and the Honourable the Finance Member on the 
way we have between oUl'selves carried thrQugh the Finance Bill I cannot 
share in the regrets and gloomy pessimism expressed by Mr, Ginwala although 
I appreciate his efforts and everybody else's efforts to have more powers and 
to build up h. althy (;(lIlventions, A SOlt of Blue Beard Chamber character 
has been given to the Assembly in some matters by some who believe in and 
are swayed by romours of threats and mandates. That cha.racter is disclaimed 
by the Finance Department, though at its door stand impotent ~ inan e 
Committet's and Public Accounts Committees that exhaust themselves at the 
end of the year. The reason may be, so far as Pulllic Accounts Committee 
is concerned, that accounts are not and possibly canD(.t be ready in time for 
examination by the out-going Accounts Committee. May I suggest in this 
eonnection that .early and eifel:tive steps may be taken to make the audit and 
appropriation reports available as soon as possible and not be delayed as at the 
present time, though possibly unavoidable under the circumstances. There is 
another suggestion that I want to make. 1£ possible, the state of affairs in 
the year.'s. finance should be brought home to the Assembly somewhat earlier 
in the sessions and we should not be left a bare week or less to study 
facts, eke out information and make up ·our minds upon the various 
difficult and intricate problems that confront us in connection with 
the Budget and the Finance Bill, I know that gambling and speculation 
..and things of that description have to be guarded against. At the same time 
we ought to have the considered opinion of Government and its present and 
future expert advisers with l'egard to proposed and possible taxation, The 
difficulties which have bet'n suggested are real and we ought to be assisted 
in getting over some way, If that is done there may be less desultory 
speculation debate, It is not at all wrong of us or any way derogatory to 
.admit . that it is not possible even with so-called statements and tigures-
bulky and intricate-placed before us in haste, to read them aright or to e ~ 
4OI'Qlct oonclasi.OWl or to chaIlep ~ or to olferbelpful coDSbuctive 
..... tiou •. The.remlt·ef 0111' v' "'"M _vr . ted ~ • 
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inaccuracies, misapprehensions and mistakes sometimes. The Retrenchment 
Committee is going to be appointed and we shall also soon ~ e the new 
Finance Committee. Would it not be possible. I ask in all seriousness, to depute-
some financial and audit experts-capable, willing, eltperienced and impartial-
who would be able to help the Members of the Assembly and of these-
Committees with regard to difficult matters that they want to dis.·uss and t~ 
have cleared up. It is not enough for the Department to place and press its 
case. The Govel'nment is having all the assistance they want-even extra. 
assistance in Budget time - and they certainly ought to have it. But we also-
ought to have some sort of Braille system to assist our own admittedly and 
naturally blind Vsion. . • 

Ir. C. W. Rhodes (Bengal European) : 1 consider myself fortunate that-
on the last occasion when I shall probably be able to speak in this House. I 
a.m able to join with all other parties in the House to express to the Honourable 
the Finance Member our appreciati.·n of the skill and humour with which he has 
piloted this Finance Bill through the House and enhanced an already great 
reputation (Heal', hear.) I confess, Sir, tha.t the Budget does not satisfy the 
European commercial community or is not likely to do S) in one rel'pect, that 
we are budgeting for a de Ii cit and commercial men are always opposed to what 
.is pra<:tica.lly bOlTowing from the futUl'e. But I do not want to say too much 
on that point, because I feel that there is not a single man or a single 
party in the House who can throw"8. stone at the Honourable the :Finance 
Member; I feel we have all helped. Sir, as regards the more general 
remarks I do not take the pessimistic view which has been expressed in 
certain quarters about the ability of this House to take a responsible view 
of the finances of the country. I have only been a Member for a very s o~ 
time, long enough to make many friends and short enough to make 'no 
enemies But. Sir, I shall leave it with the perfect confidence, with dis-
tinguished mOen aU aroDnd me, that the finances of the Indian Empire are-
in pedectly safe hands. 

Sir l'tIontagu Webb: I should like to say one word. in support of the 
motion before the House and that is this I feel that. in 
cnnsideripg this Finance Bill. we have not on thlt whole given 

the Finance :Member the credit for the efforts which I am sure he must 
have made. without our assistance, to cut down expenditure. There seems to 
me to have been a tendency on the part of the House to regard the Finance 
Member as a financial profligate who was throwing money recklessly away in 
all directions, instead of which I expect he was in fact employing many 
privattl axes of his own, and cutting down every Department in every possible 
way. 

5 P.X. 

Only in one matt.er do I venture to expl'ess regret, and that is in onne ti~m 
with the Honourable the Finance Member's l'elu<.'tance to grapple with the pro· 
blem of the foreign excha.nges. I was unable yesterday to put my linger on 
the wise word of Professor Cassel ; but with your permission I would like t.o-
read those w(\rds now: 

• If we are troe to ouraelves we mU8t feel that no one can really take the responsibility 
of abondoning all efforts and acql,lil'8cing in the present monetary confusion.' 

I want to impre~ on this, point that by budgeting for a deficit, 
.,. we are doing .Dow,.we are budgeting for a descent to bankruptcy : -lodf 
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the Finance Member cannot cover this deficit, he must put forth more paper 
currency; he must borrow; he must haye further losses in exchange j he 
must have another deficit. 

I should like to impress upon this House that the first way to ~ er omlt 
the present difficulty is not to budget for a deficit but for a surplus. 1 
sympathize with my friends on the left in their desire to impress retrenchment 
and economy upon Government, but there is an old proverb whi('h says, 
C There is no use in flogging a dead horse', and I think we might a.ili.pt 
it a little and say, 'There is not the slightest use in flogging a very willing 
horse', for we know that in the Honourable the Finan('e Member we havlt 
a frienl of retrenchment and economy, who will do all in his power to 
economise, 1 think we might give him all the al'lsistance we can to carl'y out 
that aim, 

The Honourable Sir J[aJ.colm Hailey: Sir Sivaswamy Aiyer has used 
very generous words in regard to the way in which this Bill had been 
conducted in the House by me On me, Sir, falls simply tbe mechaDit-al and by 
no means difficult task of presenting the case of Government to the Assembly, 
of delivering a certain number of (;peeehl¥l, perhaps far too many, on the 
points which come up fOl' discussion and of attempting to meet the criticism .. 
levelled at our propo(;&ls. But of all the financial operations of Government,. 
probably the merp task of pl'esenting a .Bill of this nature to the House is 
thp. easiest, Behind me there stand a number of men on whom falls the-
real burden of the year's work. (Hear, hear.) I cannot express sufficiently 
my obligations -though my obligations are of limall moment-but the obli~ 
gations of the country to the men in OUl' Finance, Accounts and Currency 
Departments. I shall say no more on that,point, Sir, I know the House feels -
with me there. 

Well, Sir, so much for tIre purely personal part. If I speak of it 
shortly and lightly, do not let the House assume for one moment that I do-
not appre"iate very highly indeed what my friends here hwe so kindly Faid. 
As to the Bill itself, I cannot of course be expected to accept with equa.-
nimity the fact tha.t the House has taken the view that our taxation must be-
reduced by &ome 8 01' 9 Cl'ores of rupees. We had to face a somewhat dis-
perate state of affairs. It was my duty - it would be in a similar case the 
duty of every Finance Member - to comply with the essential requirements of 
t·he situatioll, and place before the countl'y proposa. .... by which its revenues 
could be made to balance its expenditure. I share with Sir Montagn Webb-
and Mr. Rhodes, the profoundest· apprehension at the prospect of having to 
face a deficit of over nine crore" during the current year. Our feet are on 
the slippery "lope; it is difficult to kuow whethel' we may be able to pre-
vent oUl'Selves from descending that slope all t-oo l'apidly and with fatal 
results to the country. I have described our att tude. What Las been that 
of the House? The Honse has ('onsidered it necesfary to deprive us of a large 
poltion of the means for which we asked, be('au(;e it believed that by doing 
so it could bring pl'essure to bear on UN for greatt-r ecnnomy in other diret. ... 
tions. I am not going to criticise further that altitude of th .. Hom:e. It 
has made its ~e ision  I deplore it, for I do not believe but that it is the beft 
decision. But now tha.t I am asking the ou~e to pass the Bill provid-
ing for such additions to our reQoul'ies as remain unafl ected by its previous 
voting, it would avail little to \.t,abk its general attitude on the subject.. 
I will only say I clloDnot myself foresee with any clearness or confideace what 
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-Will be the result of the action that the House has now taken. In saying this, 
let me ma.ke one point clear. If in a. moment of what Sir Sivaswamy Aiyer 
.-described as temporary irritation, but which I cannot recognise as sucb, for 
I regud. what 1 said merely as a serious and friendly warning, I spoke on the 
7th· of March to the House regarding the possible political results of its 
action, I speak now entirely of the financial results of such action. Sir, 
they are likely to be grave, and I do not know how we shall sur nount them. 
I can only leave the matt.er at that. 

As for our hesitating to use resources which you have given us, in the 
manner which is allowed by the Government of India Act, there my answer 
to Mr. Ginwala. is clear. India has no Militia Act; there is no Statute in 
India. which forbids Government to maintain a. Standing Army. We do not, 
as he said, 'hand over money to the army', but keep it entirely in our own 
oontrol. I do not think that the' House will really sympathise with Mr. 
Ginwala in the suggestion that we are committing an illegal act if we 

.oontinue to maintain a standing army, apart from the question of the scale on 
'.which we ma.intain it. 

AB to the other points, perhaps I had better not detain the House,' as it 
has other business before it ; let me only say that while I appreciate very 
highly what my friends here have said, in reference to my attitude during 
these debates, I in my turn can only say that the process of this Bill has 
been a period of some enjoyment-not a pleasure because of its results-to me. 
It would be a faint heart that was apprehensive of debate. My friends hel"tl 
had many criticisms to bring against us ; they had much to say of our sins of 
·commission and omission. They have not directed their remarks to deaf 
ears. I knew the dillil:ulties of the HOllse ;' I knew that they were faced with 

.a situation which for them was llOt only an exceedingly difficult one but one 
which they felt to be full of danger to the country itself. I appreciate that. 
I do not think Government in dealing with it ever will loso sight of serious 
.considerations of that nature. (Hear, hear.) May. I, in return to the compliment 
which has been paid to me, address my own assurance to the House. We have 
spoken a good many strong words to each other. But, whatever our differ-
ences and views, I think we and the House togetber have throughout been 
actuated only by one feeling. We have both desired to the best of our con-
sciences and to the best of our abilities to find the solution of a difficult 
situation -the solution which both we and you, though differing in our view 
as to the method, believed to be the best for India. (Heal', hear.) 

Ir. President: The question is: 
• That the Bill be pueed.' 
The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Thursday, the 

:28rd March, 1'122. 
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